- 13. Wntten Arguments
14 Amendement Reply by Respondents

= A15 Amendment Reply filed by the Apphcant

ABMINISTRATIVE TRIBUNAL )
~ GUWAHATI BENCH

GUWAIIALL 222522

_G__!LWAH_&'LLQ—&
- (DESTRUCTION OF RECORD RULES, 1990)

INDEX.

1. Orders Sheet.. ﬁﬁ?gﬁ/ﬁpog’ .........

2. Judgment/ Order dtd. 0?/19\//'{” 04.... Pg ........ 4.,)......_..to ............... ﬁ(ﬁﬂbw '
3. Judgment & Order dtd....oereerereerene Received from H.C /Supreme Court

o, 'O.A'......L...Qs.&.%/ng?.ﬁ;(?.ﬁ..~...-....v.'.- ..... - ?g.....;.i. ................ ?3 .........
5. BP/M.Porveerersssssssiinie vsoerrisessiisarsser Plorrersrsesssissssssss £Ourenneerernssrsnss
6. RA/C.Prrciiinieisismmesnsisnmsssienes PEuvecssisrensrsssnosaas £Ouererareiosesionss -
T W.Sueriirrrerersernnarersasinnassissnone teererssesnarees Pg ..................... 1 (o JOUNOURPPR besrnens
8 Rejomder .............................. ' .............. Pgiveiiinnennsensinaene 170 TOPRNNPOPPIIN
9 Rep‘ljtr.. .................................................. Pg.iccrssrrrnraronsannnns t0:veerrnesrrencnnns
10 Any other Papers .................................. Pgoiiireirernennnnaninn R 7o THRURRRRIIPR
11 Mcmo oprpeara.ncc........ resreessresnsessniosaduesiveiesnseniasersisesinsentes

.....l..‘."."...'....l‘.I‘........"“ ......................................
0000000000009808000000000000000000000000000000000000

ooo-oacco‘ccc‘aoucoaetooo-l&'uoiacoﬁo'e.ttooo iiiii

16. Counter Reply

00000!00.0oo.ooooooolpoioobl'inf.o.too‘oteipcl0‘colotcftoullol-dooceoooj 00000000000000

 SECTION OFFICER (Judl)

LA



“} ‘.1
i
K : 3‘\:@%' ‘ C ’
3 B - S
FCRM NO. @
(See ‘Rule 42°) - . . eh . .
X 3

TRAL .ADMINISTRAT IVE TRI "UNAL
afWAHAT I ENGH

F

L L o R D ERSHEET

ol - 9&;‘9— o .

Urglnal Appllcatlon Now
_ 'MS_"sc. Petltlon No.
‘Qontemp‘t Petltlon No.

. ‘Review Appl:Lc atlon No. .
N A‘“pllcant (s) . \A- W\é\ o
‘ ® S ANV —

Responuent(s) , \ .
M @cwo\%;@f?\\; Onelaelorlly 108

; Advoca’ce'for the Appllcants

the Respo_ndeﬁté(‘s;)’ L : 1@@5@ .
| | 3 '\_,' &MJ\/_MRIY -St. Counsel

- %« Advocate for

| Notes ‘j'rof :,nthe[ Red'iétr * T ':(}rder of t‘ne Tr1buna1 o
LR 1  Heard Mr. Me Chanda, Learned
This zpplication 18 1B form ceunsel for the applicant dnd ﬁs. Yo -

Ad@.l. ‘CchSoCo -On b@half

Pas, 1earneﬂ
- of m’.‘. JQL. sarkar,
el for the Ranways. -

Post on 28-.,11_-.2005. o ?‘)

o M fi‘; tl'\.d i_, F ”.‘1' _}.’13 5{}.‘"
" deposite 4 vide P;[l%
Ho.. 2606. =1, %‘L&’)—

o ‘Ddted “~ “- ................ .

1earned standing

couns

&y

Dy. Registrar
< _

Viée-c_hairﬂigp .

Mr. M. Chanda, 1’ea—fneé c’éunsel
{ - for the applicant is present, on
. behalf of Mr. J. L. Sarkar, 1earneél
counsel for } the respondents seeks
2&»‘ short ad Jcaurnment. Past on 2 12.05.

O%J/

-
b
% Vice-Chairman

Jdoontde ...



B A

K&

ok S AL >

1
2l 3

T
RO 2

i

5 — -
— L -
BN el
N ) LI

. PR
<L, Q:]‘j,_'

Celle 287 of 20065 ' L .

N

T

r
. 3
;

‘o

J '
¥, T 2412.85,  Mr.S.Nath learned ‘ceunsel ifor the

applicant is: iarésex‘_i:t{."fﬁgg UsDas ‘Tearned
counsel en Behalf of Mredelse SAXKAT coOuUnsel

for the Respondents Seeks for adjournment.
Pest' the matter en 7,12,05: 9

ety
| Cent

. . - y
m . '. . P

Pl U MIi12,2605 0 ! Heard Mr. M.Ghanda, leitned T
- O counsel for the applicant and Mr. Jek.

- ... __ Barkar, learned standing ceunsel for
S the railvays. | R

=~

The appliication is disposed ef
at the admission stage itself in terms
S of the erder pa2ssed in separate sheets.

R R YN : g é |

5 -
.
_ s
NG TN {
AN
. 3
. &
rs -
ot 3
T ‘i) .
(3 = + &
[
t 4 « - <
-+ a - *
-
~ S~
E
o
R
- S



JT ' CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A. Nos. 287/2005

DATE OF DECISION: 07.12.2005

Sri B.K. Rabha K APPLICANT(S)
Mr. M. Chanda, Mr.G.N.Chakrabarty, ADVOCATE FOR THE
Mr. S. Nath | APPLICANT(S)
- VERSUS -
U.0.1 & Others | RESPONDENT(S)
Mr. ]. L. Sarkar, Railway S.C. ADVOCATE FOR THE
' RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE
1.  Whether Reporters of local papers may be allowed to see the
judgments? . '
2. Tobereferred to the Reporter or not?

3.  Whether their Lordships wish to see the fair copy of the
judgment? v

4. Whether the judgment is to be circulated to the other A&
Benches?

Judgment delivered by Hon’ble Vice-Chairman.

“



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No. 287 of 2005
Date of Order: This the 7th December 2005.
. Tﬁe Hon’ble Mr. Justice G. Sivarajan, Vice-Chairman.

Sri Birendra Kumar Rabha
Son of late Nomal Chandra Rabha.
Working as Office Superintendent Grade-1
O/o - The Divisional Railway Manager (W)
Rangiya, Assam.
... Applicant

By Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath, Advocates.

- Versus -

1.  The Union of India, .
~ Through General Manager,
N.F. Railway, Maligaon,
Guwahati - 781 011.

2.  The General Manager ~(Constrﬂction),
N.F. Railway, Maligaon,
Guwahati - 781 011.

3. - Divisional Railway Manager (P}
N.F. Railway, -
Rangiya, Assam.

4. Divisional Railway Manager (W)
N.F. Railway,
Rangiya, Assam.
' .. Respondents.

By Mr. ].L. Sarkar, Railway Standing Counsell.'



ORDER (ORATL) -

-SIVARAJAN. 1. (V.C))

Heard Mr. M. Chanda, learned counsel for the applicant

and Mr. |.L. Sarkar, learned standing counsel for the Railways.

2. The applicant was originally appointed as Clerk {(General)

in N.F.' Railway as per order dated 18.08.1979. After a series of
promotions, the applicant was declared promofed on regular basis in
the cadre of OS Grade II with effect from 01.11.2003. The main
grievance of the applicant is that while effecting the said promotion
order, he was given the benefit of promotion only with effect from
06.06.2005 instead of 01.11.2003. It is also his case that as a result of
re-fixation of his pay the basic pay has beén reduced. The applicant
being aggrieved by the aforesaid two circumstances, made
representation dated 03.05.2005 (Annexure - 15 series) to the 3rd
respondent, which was forwarded as per letter dated 03.05.2005.
Since no action was taken on the said répresentation, it is stated, the
applicant sent another representation dated 24.06.2005 (Annexure -
16 series) to the 3rd respondent. Since there was no response from
the 3rd respondent on the aforesaid representations, the appiicaﬂt

has filed this Original Application.

3. After hearing the learned counsel for the parties, I am of

the view that this application can be disposed of at the admission’

stage itself. Since it is averre.d that the representations (Annexures -
15 & 16 Series) have not been disposed as yet, it will only be proper
to issue direction to the 3rd respondent for disposal of the said
representations. Accordingly, there' will be a direction to the 3rd

respondent to dispose of the annexures - 15 & 16 series
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compliance.

L

representations submitted by the applicant by a speaking order: as
expeditiously aé possible at any rate within a péi‘iod of two months
ffom the date of receipt of this order. If the .épplicant makes an§
supplementary representation within two weeks from today, the same

will also be considered as directed hereinabove.

The O.A. is disposed as above at the admission stage itself.

The applicant will produce this order before the 3rd respondent for

| . B
(Gﬁ)/ARAJAN) |
- VICE CHAIRMAN
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"IN THE CENTRAL AD‘MINrstRATLVE TRIBUNAL |
Gt WAHATI BENCH: GUWAHATI ‘
(An application under Section 19 of the Aduministrative Tribunals Act, 1985)

O. A. No._2.X "} 2005

Shﬁ Birendra Kumar Rabha
“Vs-
Umon of India and Others

Cential o B

- LIST OF DATES AND SYNOPSIS OF THE APPLICATION ’

18.08.1979- . Applicant was initially appointed as Clerk .(General) in N. F

Railway in the scale of pay of Rs. 260-400/-. " (Annexure-1)

A ; . . a

08.07.1981- _Applicant was promoted to the post of Senior Clerk in the scale of

pay of Rs. 330-560/-. . o (Annexure-2)

02.01.1984-- Applicant was further promoted on ad hoc basis to the post of
: Head Clerk (G) in the scale of Rs. 425-700 /- (Annexure-3)

19.12.1991- Subsequently his ad hoc promotion was regularized w.e.f. 08.11.89
vide order dated 19.12.1991. ' (Annexure-4)

) 13/ 14.02.1990- Applicant was promoted to thc post of Chief Clerk i.c. Office

Superintendent Grade- 1l on ad hoc basis w.e.f. 09.03.90 in terms of
the Ofﬁce Order No. 37/90 issued by the General Manager (Con).
{Annexure-5)

26.12.1996- Applicant submilted representation addressed (o the General

Manager (P). N. F. Railway, Maligaon, praymg for regularization of
his ad hoc promotion. - : (Annexure-6)

17. 06 1985~ Respondents arbltrdnlv fixed semontv of the applicant.
(Annexure—?) .
19/ 20.1.1998- Railway Board under their letter dated 07.10.97 circulated General
Manager (P) Maligaon letter dated 19/20.01.98, wherein it was
directed that All in service graduate Clerks grade Rs. 260-1500.
(RPS) who were in-setvice prior to 01.10.80 and have been selected
' as Senior Clerks Grade Rs. 330-560/1200-2040 (RPS) through LDC -
P will be eligible for proforma fixation of pay with effect from
- .01.10.80 without any monetary benefits except for the purpose of
pension. Theyv are entitled to emoluments with effect from the date
they actuallv took the charges of the post of Senior Clerks.
\espondents denied the benefit of Ra:dway Board’s letter
dated 07.10.97 to the avphcant : ( Annewu.re—S\



08.08.2001-

07.12.2004- .

/

26.04.2005-~,
c |05 Grade- 1T w.ef 01.11.03, however while effecling he said

A

Applicant approa(hed this Hon'ble Tribunal through O.A. No.

302/99 for.extension of the Railway Board’s Circular dated 07.10.97
and this Hon'ble Tribunal was pleabed to direct the responuents to
extend the benefit of Railway Board’s Circular dated 07.10.97 to the
applicant and also directed the respondenis to grani the benefit of

seniority in the cadre of Senior Clerk to the applicant. (Armexuré—9)

Apphcant was granted the benefit of proforma fixation of pay in
the cadre of Senior Clerk which has been refixed w.e.f. 01.01.1980,

‘however no order has been passed refixing the seniority of the
“applicant in the cadre of Senior Clerk as per direction of the learned |
‘Tribunal passed on 08.08.01. :

Applicant was declared promoted on regular basis in the cadre of

promotion order he was given the benefit of promotion only with

effect from 06.06.05 instead of 01.11.03 by re-fixing the pay of the

applicant in wo]abon of the promotlon order dated 26.04.05.
(Annexure—ll)

May / Junc¢’ 2003- As a n_sult of the re-fixation of the pav of the applicant his

26.04.2005-

27.05.2005-

. /3.’{)5,2005-

24.06.2005-

basic pay has been reduced from Rs. 7,775/- to Rs. 7,100/-, which is
evident from the pay slips of the applicant. ) (Armpxure_-lo)

Respondents issued another office order wherein pay of the

applicant has been fixed on promotion to the Q.S Grade-II with'
basic pay of Rs. 7,900/- whereas Shri D. D. Boro, and others got .

their promotion w.e.f. 01.11. 2003 to the gtade of the. Chief
uupermtendent ' : - {Annexure-12)

Respondents issued impugned office order dated 27.05.05, whereby

pay of the applicant was reduced arbitrarily and fixed to Rs.

7,100/- in the scale of Rs. 6,500-10,500/-, in the promotxonal grade
of O.5- I and present basic pay of the apphcant shown as Rs.
6,725/~ as on 01.11.04, whereas it would be evident from the pay

“slip of the applicant for the month of November’ 2004 that his basic
. pay was Rs. 7,600/-. S ‘ . - (Annexure- 13 & 14) ‘

Applicant being highly aggneved with the’ mpugned order dated
26.04.05 submltted representation addressed to the DRM (P)

'Rangiya, ‘which was duly forwarded by the DRM (W) Rangiya but

* to no resuit. ‘ { Annexure- 15 Senes) :
Applicant submitted another representahon against the impugned -
-order dated 27.05.05 addressed to the DRM (P) Rangiya, which was
' duly forwarded by the DRM (W) Rangiya but to no result.

(Annexure- 16 Senes}

-

a

‘r



PRAYERS

Rellef (sl ‘sought for:

P

.

Under the facts and L’lIL’u]IIbtdnLEb stated above, the dpphmnt humbly

prays that Your Lordships be pleased to admit this apphcahon call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes
that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to direct the respondents to protect

the pay and increments earned by the applicant during his long (about 15
years) lemporary and officialing promotion to the cadre of O.S Grade- II
while re-fixing his pay on his regular absorption/promotion to the said

“cadre of O.S Grade-II pursuant to the promotion order dated 26.04.2005.

That the Hon'ble Tribunal bé 'pleased- to declare that the respondents are

~not cntitled to reduce the basic pay carned by the applicant during his
long officiating temporary promotion to the cadre of O.S Grade-1l while
. re-fixing the pay on his regular absorption/promotion to the cadre of 0.8
-Grade-II, as well as on hlb officiating promotion fo the cadre of O. S

Grade- L

"Ihat the Hon'ble Tribunal be ?leased to direct the respéndents to re-fix -
. the pay of the applicant in the cadre of O.S Grade-Il and O.S Grade- Iin

terms of prayer No. 1 and be pleased to direct the respondents to pass.
necessary order modifying the impugned order bearmg letter No.

- E/240/ RN/ (Restructm’mg)/ 03 dated 27.05.2005.

Costs of the apphtatlon

Any other relief (s) to which the’ apphcant is entltled as the Hon ble
Tribunal may deem fit and proper.

Intenm order prayed for: _
During pendency of the application, the apphcant prays for the followmg ’
mtenm relief: - -

That the Hon'ble Tribunal be i)lea'sed‘ to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the apphcant for providing relief as prayed
for. - : _ ce



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985)

0.A.No. 2§ i /2005
BETWEEN: |

Shri Birendra Kumar Rabha, '
Son of late Nomal Chandra Rabha,
Working as Office Superintendent Grade- 1.
O/ o- The Divisional Railway Manager (W)
Rangiya, Assam. E _
' . —--Applicant.

-AND-

1. . The Union of India,
Through General Manager,
N. F. Railway, Maligaon,
‘Guwahati- 781011,

2. The General Manager (Construction)
N.F. Raiiway, Maligaoh, |
Guwahati- 781011,

3..  Divisional Railway Manager (P)
N.F. Railway,

Rangiya, Assam.
4. Divisional Railway Manager (W)

N.F. Railway,
Rangiya, Assam.

 eeseseas Respondents.

210 68 |
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4.1

4.2

4.3

to

\)

DETAILS OF THE APPLICATION

" Particulars of the order (s) against which this applicalion is made:

This application is made against the impugned order dated 27.05.2005 of
fixation/ re-fixation of pay of the‘applicant and also praying for a direction
up'on‘ the respondents to proteéf the pay and increments of the applicant

earned during long offidation (15 years) in the cadre of O.S Grade- II, '

while refixing the pay of the applicant on = his regular
absorption/promotion to the cadre of O.5 Grade-TI as well as on his
officiating promotion to the cadre of O.S Grade- L. o

Turisdiction of the Tribunal:

The applicant declares that the subject matter of this application is well

within the jurisdiction of this Honble Tribunal.

Limitation:

The applicant further declares that this application is filed within the

limitation prescribed under Section- 21 of the Administrative Tribunals

Act’ 1985.

Facts of the case:

That the applicant is a citizen of India and as such he is entitled to all the

rights, protections and privileges as guaranteed under the Constitution of

That the applicant states that he is a graduate in Arts and a member of the
Scheduled Tribe Community and as such is entitled to the benefits granted

. to the Scheduled Tribes Community by the Constitution of India.

That it is stated that the applicant was initially appointed as a Clerk
{General) in the scale of Rs. 260-400 vide Chief Personal Officer

Cirendsn Ksz. aths
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(Récruihnent Section), N.F. Railway Maligaon’s letter No. E /227/44 /35
(Rectt) PL. 1 dated 18.08.1979 and was directed to reporl lo SPO (BG) Con.
N. F. Railway, Maligaon.
Copy- of the said letter dated 18.08.79 is annexed hereto for perusal
of Hon'ble Tribunal as Annexure- 1. |

44  That it is stated here that due t§ his sincere, devotional and unbiemished
service he was prbmoted to the post of Senior Clerk in scale of Rs. 330-
560/- on ad hoc basis vide office order No. 26/81 dated 8.7.81 issued by
the Dy. CE (Con), Tezpur, Assam. | )

That the applicant states that he was further promoted on ad hoc
basis to the post of head Clerk (G) in scale of Rs. 425-7(0) (Rs.) with effect
from 02.01.84 vide Dv. CE (Con) BBP/TETB's office order no. 1/84
circulated under letter No. E/283/1 (BBC) Pt. 11/1491 dated 2.1.84. It is
stated here that the adhoc promotion of Head Clerk was subsequently
regularized under letter No. E/283/163 (N) Pt. VII dated 19.12.91,
indicating that the promotion will take effect from (\)8.11.89.

(A)  Copy of the order dated 8.7.81 is enciosed as Annexure- 2.

(8) Copy of the order-dated 2.1.84 is annexed hereto and the .

' o same is marked as Annexure- 3.

(C)  Copy of the order-dated 19.12.81 is annexed as Annexure- 4.

4.6  That the applicant states that thereafter he was promoted to the post of
- Chief Clerk, i.e. office superintendent Grade II, in scale of Rs. 1600-2660 on
ad hoc basis w.e.f 9.3.90 in terms of the office order No. 37/90 issued by
General Manager (Con) under ietterv no. E/283/CON/NG (JPZ) dated
13/14.2.1990.
A Copy of the said letter dated 13/14-2-90 is annexed as Annexure-
5.

4.7  That it is stated that since the adhoc promotion to office sﬁperintendent

Grade II was not regularized, the applicant submitted representation to

O b K3y Ratha
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General .ménager (P), N.F. Railway, Maligaon under letter dated 26.12.96

praying for regularization of his ad hoc promotion specifically pointing

out in the said representation. That services of many of his juniors whose

lien were fixed under Katihar, Alipurduar and Lumding Divisions have

been regularized as Office Superinlendent Grade-Il and office

Superintendent Grade- 1, ignoring the case of the applicant. |
Copv of the representation-dated 26.12.1996 is enclosed as
Annexure- 6.

That the applicant states that consequent upon late fixation of his lien
under Dy. Chief Engineer/Bridge/Line, Maligaon, arbitrarily under letter
No. E/163/3 (E) dated 17.6.85 i.e after about 6 years, computed for the
date of initial appointmcnt. The seniority vis-a-vis the séopc of promotion
to higher grade has been effected adversely and as a result many junior to
" the applicant have been promoted to higher scale of pay ignoring the
legitimate claim of the applicant. It is-also stated here that legitimate claim
of the applicant. It is also stated here that on account of late fixation of
seniority the benefit of up-gradation of senior clerk through restructuring
was not considered bv the administration. '

A Copy of the said letter dated 17.6.85 is annexed hereto and

marked as Annexure-7.

That the applicant states that the Railway Board under their letter No. PC-
iﬁ/ 89/CTC-11/4 dated 7.10.97 circulated under General Manager (P),
Maligaon letter No. FIXN-456 dated 19 /20.1.1998 have directed
‘ © No. E/55/0P.V(C)
In para 1 of the said letter as follows;
#1.  All in-service graduate clerks grade Rs. 260-400 (Rs)/Rs. 950-
1500 (RPS) who were in service prior to 1.10.1980 and have
been selected as Senior Clerks Grade Rs. 330-560/Rs. 1200-
2,040 (RPS) through LDCE will be eligible for proforma
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fixation of pay -with effect from 01.10.80 without any
monelary benefits except for the purpose of pension. They
are entitled to emoluments with effect from the date they

actually took over the charges of the post of Senior Clerks.

A copy of the said circuiar dated 19/20.1.1998 is annexed hereto

and marked as Annexure- 8.

4.10 That it is stated that when the respondents denied to extend the benefit to

the applicant contained in the Railway Board letter dated 07.10.1997,
approached this Hon'ble Tribunal for extension of the benefit of the
Railway board’s letter dated 7.10.97. However the Hon'ble Tribunal vide
its judgment and order dated 8.8.2001 passed in O.A. No. 302/99 upheld
the claim of the applicant and directed the respondents to extend the

‘benefit of railway Board's circular dated 7.10.1997 and also directed to

grant the benefit of seniority in the cadre of Senior Clerk in terms of para
302 of the Indian Railway Establishment manual in view of the legal ‘
position enumerated in Anuradha Mukharjee’s case.

Be it stated that after a long correspondence, benefit of proforma

fixation of pay in the cadre of Senior Clerk has been re-fixed w.e.f

01.01.1980, . which was communicated to the applicant vide General
Manager (Con) letter dated 07.12.2004. However, no urdef has been
passed refixing the seniority of the applicant in the cadre of Senior Clerk
as per direction of the learned Tribunal passed on 08.08.2001, as a
consequence the service prospect of the applicant has been adversely
effected in as much as many of his juniors namely Shri Phulan Saikia, Shri
Pradip Krishna Brahma and Shri Dharani Dhar Boro, who joined in
construction organization on 01.02.1980, 29.09.1980 and on 16.11.1982 have
been promoted to the post of oftice Superintendent Grade-1, in the scale of
Rs. 2,000-3,200 (pre-revised) w.ef 16.09.1993, 30.08.1996 and also on

20.08.1996 in ulter violalion of Rule and ignor;nﬁ the basic seniorily on

(hrvunr—aldg K Rabha
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appointment in the initial cadre of Junior Clerk. It is needless to mention
here that Shri D.D. Boro further appointed in the scale of Rs. 7,450~
11,500/- on promotion to Chief O.5 on regular basis in the scale of Rs.
6,500- 10,500/- w.e.f 01.11.2003 due to cadre restructuring in terms of the
Railway Board’s lelter No. WC/II/2003/CRC/6 dated 09.10.2003,
whereas applicant has been appointed by the same promotion order dated
26.04.2005 issued by the DRM, Rangiva only to the cadre of OS Grade-II
on regular basis in the pay scale of Rs. 5,500-9,000/-. Be it stated that in the
promotion order dated 26.04.2005, it is specifically stated that promotion
is effected w.ef 01.11.2003, in terms of Railway Board’s letter dated

09.10.2003. But surprisingly while oiving effect of the promotion of the

applicant in the cadre of O.S Grade-II, promotion was given effect only
w.e.f 06.06.2005 in violation of the memorandum dated 26.04.2005. It is
specifically indicated that the promotion would be effected w.ef
01.11.2003 in terms of railway Board’s order dated 09.10.2003. Moreover,
the DRM (P) Rangiya, while re-fixing the pay of the applicant in the cadre
of OS Grade-1I effecting regular promotion due to cadre restructuring has

arbitrarily taken away the benefit of increments and pay earned by the
applicant during his officiating/ad hoc promotion in the cadre of O,

© Grade-TI w.e.f 09.03.1990 and as a result applicant’s pay has been reduced

from basic pay Rs. 7,775/- to Rs. 7,100/~ while re-fixing the pay of the
applicant on his regular promotion in the O.S. Grade-1I following the
Railway Board’s Order of restructuring, this discrepancy in the matter of
re-fixation of pay would be evident from the pay slips issued by the
Railway authority in respect of the applicant for the month of April, May,
as well as from the pay bill of June’ 2005, loss occurred due to wrong
fixation of pay on his regular promotion to the post of OS5 Grade- IL

A copy of the judgment dated 08.08.2001 is enclosed herewith for

perusal of Hon'ble Tribunal as Annexure- 9.
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411 That vour applicant in the instant application is highly aggrieved due to

wrong {ixalion of pay on his regﬁlax appointment lo the post of OS Grade-
ti, more particularly due to taking away the increments and pay by way of
refixation which was earned by the applicant duriﬁg his adhoc/ officiating
promolion to the cadre of OS Grade-II. Be il staled that the applicant haé
discharged his duties in the higher post of OS5 Grade-1ii on the basis of his
adhoc/ officiating promotion with effect ﬁoﬁ 09.03.1990 till 05.06.2005 i.e.

the date, prior to his regular promotion to the cadre of OS Grade- IL

Discrepancy/wrong fixation of pay would be evident from the -

extract of the pay bill prepared and paid to the applicant by the Railways

for the month of May’ 2005 and June’ 2005. Details of the pay and

allowances are quoted below for perusal of the Hon'ble Court:

B.K. Rabha, OS Grade- II

Before fixation . After re-fixation
May’ 2005 June’ 2005
Basic Pay- Rs.7775-  Rs.7,100/-
Dearness Pay- Rs. 3,888/- Rs. 4,225/-
D.A- - Rs. 1,983/- Rs. 1,811/-
HRA- Rs. 583- Rs. 533/-
: C‘.onvéyance Allowance- Rs. 75/- - Rs. 200/-
~ scA ‘Rs. 160/ Rs. 200/-
Total Rs. 14,464/- © Rs. 14,069/

The above re-fixation of pay of the applicant has been done in the
month of June’ 2005, without any prior notice and as a result of such re-
fixation of pay made in the month of June’ 2005, the basic pay of the
applicant has come down from Rs. 7,775/- to Rs. 7,100/-. Thereafter, the
applicant was declared promoted on regular basis in the gra&e of OS
Grade- I in the scale of pay of Rs. 5,500-9,000/- by the memorandum-

* bearing letter No. E/240/RN/(Restructuring) 03 dated 26.04.2005, issued

by the DRM (P), N.F. Railway’ Rangiya. In this connection it may be stated
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‘that the duration of adhoc/officiating promotion period of the applicant is

about 13 vears 7 months 23 davs. Bv the order dated 26.04.2005, the

applicant was given regular promotion in the cadre of O.5. Grade- i, with

effect from 01.11.2003, however, while effecting the said 'promotioh order

be was eiven the benefit of promelion on reo ular basis only with effect

from 06.06.2005 by re-fixing the pay of the applicant in violation of the

promotion order dated 26.04.2005 and on that score alone the re-fixation ‘

* of pay which is made pursuant to the promotion order dated 26.04.2005is

liable declared void ab-initio, illegal and arbitrary. Therefore, the Hon'ble
Court be pieased to declare that the re-fixation of pay of the applicant in
the cadre of OS Grade-II is void ab-initio on the ground firstly, that the
promotion was effected with effect from 06.06.2005 instead of 01.11.2003
in violation of the promotion order dated 26.04.2005, secondly, the basic
pay of the applicant which was raised to Rs. 7,775/~ due to earning of
increments during the adhoc/officiating promotion in the cadre of 0.5
Grade-Ti has been arbitrarily reduced the said basic pay from Rs. 7.775/-
to Rs. 7,100/~ by way of re-fixation that too wit:hout any prior notice or
show cause. Therefore, the Hon'ble Court be pleased to direct the

'respondenm to restore and re-fix the pay of the applicant without taking

away the incements earned by him during the adhoc/officiating
promotion in the cadre of O.S Grade-II and further be pleased to direct the
respondents to grant the regular promotion of the applicant to the cadre of
0S. Grade-ll w.ef 01.11.2003 instead of 06.06.2005, as per Railwéy

Board's instruction.

Copy of the pay slips for the month of May and June’ 2005 as well
as copy of the promotion order dated 26.04.2005 are enclosed as
Annexure- 10 and 11 respectively.

That vour applicant begs to say that on 26.04.2005 by another office order -
issued under letter No. E/240 RN/ (Restruétun’ng)/ 03 dated 26.04.05, the

Porranolnd Ure. Rabha
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applicant has been promoted' to the cadre of O.S Grade-I on officiating

basis in the scale of Rs. 6,500-10,500/-. In the said order the pay of the

applicant has been fixed on promotion to the O.5 Grade- | with basic pay
of Rs. 7,900/- with the approval of the compefent authority whereas it

. would be evident that Shri D.D. Boro, K.C. Bharali and Shri P.

Chakraborty | got their promotion w.ef 01.11.2003 to Chief Office
Superintendent by another order dated 26.04.05.

Copy of the order dated 26.04.2005 is enclosed herewith for perusgl

of Hon'ble Tﬁbunal as Annexure- 12,

That most surprisingly by the impugned office order bearing letter No.
F/240/RN (Restructuring)/(3 dated 27.05.2005, pay of the applicant was
reduced and arbitrarily fixed to Rs. 7,100/- in the scale of Rs. 6,500-

10,5!00/ - in the promotional grade of O.S.- I and strangely enough his

present pay shown as Rs. 6,725/- as on (1.11.04, whereas it would be
evident from the pay slip of the applicant for the month of November,
2004 that his basic pay w_aé Rs. 7,600/ -, relevant portion of pay bill for the
monih of November’ 2005 is quoted below: ' '

FIXATION AFTER AND - BEFORE 'REGULAR
ABSORPTION/PROMOTION TO O.S GRADE-II

As on 01.11.2004 as per pay slip whereas vide impugned
order dated 27.05.05 basic
pay of the applicant has
been shown as f(ollows:
As on 01.11.2004

‘Basic pay - " Rs. 7,600/— Rs. 6,725/, again after

" Dearness pay- Rs. 3,800/~  refixation basic pay of
DA - ~ Rs, 1,59(»/— the applicant shown

HRA ; Rs. 570/- - w.e.f. 06.06.05 Rs. 7,100

TA - Rs. 315/- (cor_xtr‘iry to the records)

Conveyance Allowance- Rs. 75/-
SCA - Rs. 200/-
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Therefore, in the impugned order dated 27.05.2005 contention of
the respondents (hal the basic pay of the app]_‘tcanl. was Rs. 6,725/- as on
01.11.2004 in the scale of Rs. 5,500-9,000/~ is totally wrong and contrary to
the records, moreover, in the remark column it is stated as follows:-

“Please read his pay was {ixed on Rs. 7,100/- inslead of Rs.
- 7,900/-".
The above reduction in the pay of the applicant from Rs. 7,900/- to

Rs. 7,100/- without any prior notice or show cause is highly arbitrary,’

“unfair and illegal and on that score alone the impugned order dated
27.05.2005 is liable to be modified in respect of the applicant and the
Hon'ble Court be pleased to direct the applicant to restore the pay of the
applicant to Rs. 7,900/- as fixed earlier by the office order dated
26.04.2005. ,
Copy of the pay slip of the month of November' 2004 and
impugned office order dated 27.05.2005 are enclosed as Annexure-
13 and 14 respectively.

4.14 That your applicant being highly aggrieved with the impugned order dated
26.04.2005 for effecting his regular promotion with effect from 06.06.2005
instead of 01.11.2003, submitted a detailed representation on 03.05.2005,
addressed to the DRM (1) Rangiya, and the same was forwarded to DRM
(P) Rangiva by DRM (W) on 03.05.05 itself by his letter bearing No.
W/69/RNY/Courl case/Policy/W- 3 dated 03.05.05.

3

The applicant again submitted a representation dated 24.06.2005 to ('

DRM (P) against the impugned order dated 27.05.05 through proper

channel which was forwarded by the DRM (W) Rangiya, N.F Railway to |

DPO, RNY, N.F. Railway. In the said representation dated 24.06.05 the
applicant interalia stated that the regular promotion of the applicant
ought to have affecled with effect {rom 01.11.2003 instead |0I 06.06.2005
" since the promotion was considered against the percentage of

restructuring order issued by the Railway Board. Moreover, the applicant
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stated that since the applicant was promoted to Sr. Clerk with effect from
01.10.1980 and further promoled on adhoc basis in 0.5 Grade- O with

* effect from 09.03.1990 and subsequently regularized and merged the same

in normal rule for fixation of pay, under F.R 220-C (Old/Rule 1313) (F.R.
22) will apply and on the other hand he has pointed that other promotee
statf i.e., namely; Shri D.D. Deb Sarma, R.K. Roy, N.C. Das, Md. M. Islam
were promoted in the cadre of Sr. Clerk only with effect from 20.05.1985,
03.05.1985, 01.08.1989 and 28.03.198%2 respectively but due to
administrative lapses they have been placed above to the applicant in the
cadre of O.S. Grade- T as weil as in the cadre of OS. Grade- I in the
promotional order dated 26.04.05. The applicant also specifically pointed
out the decision rendered by this learned Tribunal on 08.08.2001 in O.A.
No. 302/99 in terms of which the applicant is entitled to proforma
promotion and fixation of seniority benefit and if the order of the Hon'ble
Tribunal is implemented in the manner it was directed the applicant in the
meanwhile could have been promoted in the cadre of Chief Office
Superintendent in the scale of Rs. 7,450-11,500/-. He has also pointed out

. that his pay has been reduced to Rs. 7,100/- from Rs. 7,775/- and he has

aiso declared his unwillingness to accept the revised pay scale of Rs.
7,100/- instead of Rs. 7,900/-, the applicant further stated that in case of
promotion from one ex-cadre to another ex-cadre post the pay of the
employee will not be less than what he drew earlier referring the Railway
Board's letter dated 23.09.1971 and Railway Board’s letter dated
31.12.1985, the applicant also stated in his representation that pay of a
Railway servant on a lower post exceeds his pay in the higher post, the
difference between the officiating pay admissible from time to time will be
protected by the grant of personal pay to be absorbed in future increments
in pay provided it is certified by the competent authority that he would
have continued to officiate in the officiated post and therefore he has
prayed for review of the impugned order dated 27.05.2005 but to no
resuit. At any rate applicant is atleast entitled to protection of his pay and



inctements earned by him during his long (15 years)’ officiating promotion
in the cadre of OS. Il i.e. from 09.03.90 to 06.06.2005.
Copy of the representation dated 03.05.05, 'forwardjng letter dated
03.05.05, representation dated 24.06.05 and forwarding letter dated
24.06.05 are enclosed as Annexure- 15 (Series) and 16 (Series)

respectively.

4.15 That it is stated that applicant was promoted to the post of Chief Clerk i.e.
Office Superintendent II temporarily against an existing vacancy on ad hoc
basis w.e.f 09.03.1990 and thereafter he had continuously worked in the
said post for a period of about long 15 years on adhoc basis without any
break and as a result he has earned increments regqiari;r in the higher scale
of pay in the cadre of O.S grade II, and thereafter applicant was promoted -
to the cadre of O.S grade 1 on regular basis, vide memorandum dated

26.4.2005, therefore increments earned during »the period of adhoc
promotion in the higher scale of pay by the applicant cannot be taken
away, while refixing his pay on his promotion on regular basis, to the post
of Q.S grade-1I. | '

Moreover, at the time of his temporary adhoc promotion to the

cadre of O.S Grade II, applicant was within the zone of éﬁgibih’ty for such
promotion as per relevant Railway rules in force and his temporary
promotion was considered against substantive vacancy of O.S II, it is
- relevant to mention here that while the applicant was officiating in the
promotionai post without any interruption as qucn benefiis of increments:
and higher pay which was carned by the a‘ophgant dun:ng the long span of
10 to 15 years cannot be taken away or reduced without providing any
6pportunity. As per Rly. Board circular ER SL-207/88 dated 26.10.1988
once an Railway Employees promoted on ad hoc basis and allowed to
continue beyond 18 months thereafter he cannot be reverted to his

_ substantive post rather his cases liable to be Consider for regular promotion

with duc regard to his basis seniority. )



d.16

13

The applicant was infect promoted to the post of O.S gradé I with
effect from 9.3.1990 on temporarily on ad hoc basis vide office order no.
37/90 bearing letter No. £/283/CON/NG (JPZ) dated 13/14.02.1990 in the
said order it is specifically stated that his promotion against the existing
vacancy, therefore it appears that the aforesaid promolion to the post of O.S
Grade 1l has been made after observing all formalities by holding DPC as
such éppﬁcant is entitle to the benefit of increments and pay earned during
the period of his adhoc/ temi:ormy promotion to the post of O.S grade II
and as such pay of the applicant cannot be reduced by the impugned office
order bearing letter No. E/240/RN ( Restructuring)/03 dated 27.05.2005
and further benefit of promotion of the applicant to officiate in the cadre of
0.5 grade I cannot be made effective with effect from 6.6.2005 instead of
1.11.2003, to the disadvantage of the applicant by the impugned office
order dated 26.04.2005 (Annexure-12). In the circumstances stated above
the pay and increments of the applica;nt earned during the temporary
adhoc promotion to the post of O.S grade-1I are liable to protected and the
as such the re-fixation of pay of the applicant arrived at by the respondents
through their impugned order dated 27.05.2005 fixing the pay at Rs. 7,100/-
instead of Rs. 7900/ - is liable to be modified.

That it is stated that in a similar facts and circumstances the Full Rench of
the Hon'ble CAT in the case of Bhagawan Das -Vs U.O.I and others in O.A
No. 2286/2002 decided on 21.07.2003 on the same issue upheld the
entitlement pay and allowances including increments earned during the
officiating promotion, while refixing his pay on regular promotion in the
same grade. Similarly, the decision rendered by the full bench in the case of
Aslam Khan -Vs- U.O.I and others also supports the claim of the applicant.
Morcover in a similar facts and circumstances benefit of pay protection
such as the increment or pay which was gradually earned during the adhoc
promotion, before the incumbent was regularized in the promotional post,

the pay which was carned during officiating/adhoc promotion has been
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protectéd. by the Rly. Authority pursuant to the judgment dated 4.2.2000 in -

0.A No. 41/1998 in (he case of R.S. Bhallacharjee -Vs- U.O.I and others, the

applicant urge to produce all the aforesaid decisions at the time of final
hearing of the O.A.

That your applicant has approached the authorities by filing appropriate
representation on 03.05.2005 and also by represenfation dated nil was
submitted by the applicant, which was duly forwarded vide Rly’s letter No.
W/69/RNY/Court case/Policy/W-3 dated 03.05.2005 but to no resuit.

That this application is made bonafide and for the cause of justice.

Grounds for relief (s) with legal provisions:

For that, the applicant was promoted to the post/cadre of O.S Grade- I,
on temporary and officiating basis w.e.f. 09.03.1990 and continuously
worked in the said post without any break till the applicant was regularly
absorbed to the cadre of 0.5 Grade- Il w.e.f. 06.06.2005, following the
Railway Board's order of cadre restructuring dated 09.10.2003, in terms of
memorandum dated 26.04.2005, as such the applicant has acquired a
vested and legal right of protection of pay and increments earned by the
applicant during the officiating promotion even after of his regular
absorption in the cadre of O.S Grade- IL

For that, applicant was temporarily promoted on officiating basis after
being found eligible and suitable by the respondents as per relevant rule
and thereafter promoted to the post of O.S. Grade- I .

For that, prior to re-fixation of pay of the applicant in the cadre of O.S.
Grade- T before his regular absorption to the said cadre he was drawing
basic pay of Rs. 7.775/- but while re-fixing the pay of the applicant on his
regular promotion to the cadre of O.S. Grade- 1I following the Railway
Board's order of restructuring the basic pay of the applicant has been
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reduced from Rs. 7,775/- to Rs. 7,100/ - which is evident from the pay slips -
issued by the Railway Authority in respect of the applicant for the month
of April/May 2005 such action of the respondehts is contrary to the
provision of the relevant rule and law laid down by the various Benches

of (he learned Tribunal, High Courl as well as by the Hon'ble Supreme

For that, pay and increments earned by the applicant during the

officiating promotion in the relevant scale in the cadre of O.S. Grade- II

- during the long period of 15 years cannot taken away or reduced while re-

'_ fixing the pay of the applicant after his regular absorption in the cadre of

0.8 Grade- T and the said action of the respondents is not sustainable in

the eye of law.

For that, no prior notice or show cause issued to the applicant before

- reduction of his pay by the respondents vide impugned office order dated

27.05.2005 in total violation of principles of natural justice and as such on

. that score alone the impugned order dated 27.05.2005 is lable to be
- modified protecting pay and increments earned by the applicant during
 his offidiating promotion in the cadre of O.S Grade- IL.

- For that, applicant’s basic pay was Rs. 7,775 as per pay slip for the month

of May’ 2005 whereas after re-fixation of his pay in the cadre of QS.
Grade- IT in the month of June’ 2005 the basic pay has been reduced to Rs.

- 7,100/- which is not sustainable in the eye of law as such respondents be
directed to re-fix the pay of the applicant in the cadre of O.S Grade-II after

protecting the pay and increments earned by the applicant during the
\ ' .
officiating promotion.

For that, regular absorption/regular promotion of the applicant in the
cadre of O.S Grade-1I in terms of Railway Board’s cadre restructuring
-order dated 09.10.2003 has been effected wrongly w.c.f. 06.06.2005 instcad

Koy A oha_
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of 01.11.2003 as extended to other similarly situated emplovees including
the juniors of the applicant as per exlent policy of cadre restrucluring

issued by the Railway Board.

For that, in one of the office order bearing letter No. E/ 240 RN/
(Restructuring)/03 dated 26.04.05 basic pay of the applicant was fixed to
Rs. 7,900/- on promotion to the cadre of O.S Grade- I, rightly protecting
the earlier pay and increments earned by the applicant during ofﬁciaﬁng
pmmotién in the cadre of .S Grade-1T but surprisingly the said basic pay
of Rs. 7,900/- has been reduced to Rs. 7,100/- by the impugned office
order dated 27.05.2005 without providing any opportunity to the
applicant. ’

For that, in the impugned order dated 27.05.2005, the basic pay of ‘the
applicant has been wrongly computed to Rs. 6,725 as on 01.11.2004 in the
pay scale of Rs. 5500-9,000/- whereas as per pay slips (he applicant’s
vasic pay was Rs. 7,600/- as dn 01.11.2004 as such impugned order dated
27.05.2005 is liable to be modified and the fixation of pay of the applicant -
is liable to be made in the cadre of O.5 Grade- Il and OS5 Grade-],
protecting the pay and ihcréments earned by the applicant during his
officiating temporary promotion to the cadre of O.S-Gr‘ade- IL

For that basic pay and increments of a Govt. servant is a valuable asset in
his service career and the same cannot be reduced arbitrarily in violation
of principles of natural justice and on that score alone the impugned order ‘

dated 27.05.2005 is liable to be modified by way of re-fixing the pay of the

~ applicant and also by protecting the pay and increments earned by him

during his officiating promotion in O.S Grade- I1.

Details of remedies exhausted.



17

That the applicant declares ‘that he has exhausted all the remedies °
available lo and there is no other alternalive remedy (han to file this
application. ’ |

Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal reg;\rdjng the subject matter of this
application nor any such»app]ication, Writ Petition or Suit is pehding )

before any of them.

t

Relief (s) sought for:

Under the facts and circumstances stated above, the dpbhcanf humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notiée t'o the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
| perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the fOllowing relief(s):

| ﬂat the Hon'ble Tribunal be pleased to direct the respondents to protect
the pay and increments earned by the applicant during his long (about 15
years) fempdra:y and officiating promotion' to the cadre of Q.S Grade- 1
while re-fixing his pay on his regular absorption/promotion to the said
cadre of O.S Grade-II pursuant to the promotioﬁ order dated 26.04.2005.

That the Hon’ble Tribunal be pleased to declare that the resporidents are
not entitled to reduce the basic pay earned by the applicant during his
.lbng officiating temporary promotion to the cadre of O.S Crade-II while |
re-fixing the pay on his regular absorption/promotion to the cadre of O.S
. Grade-II, as well as on his officiating promotion to the cadre of OS.
Grade- I.

\
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That the Hon'ble Tribunal be pleased to direct the respondents to. re-fix

‘the pay of the applicant in the cadre of O.S Grade-II and 0.8 Grade- Iin .
~ terms of prayer No. 1 and be pleased to direct the respondents to pass
~ necessary order modifying the impugned order bearing letter No.

E/240/RN/(Restrucluring)/03 dated 27.05.2005.

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper. - -

interim order prayed for:

During pendency of the application, the applicant prays for the following

-interjm relief: -

7

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicant for providing relief as prayed

for.
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VERIFICATION

I Shri Birendra Kumar Rabha, S/o- Late Nomal Chandra Rabha, aged
about 52 years, working in the office of the Divisional Railway Manger
- (W), N.F. Railway, Rangiyai, do hereby verify that the statements made in A
Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in |
Paragraph 5 are true to my legal advice and .I have not suppressed any

material fact.

' —
And I sign this verification on this the 2% day of _ /N tvesder2005.
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i ‘ :

. .eFFICE onuﬁnﬁwoagy%;éﬁﬁii__

The.promdtion dnd@po§ting Wdf

on'puzely-temporary<meaEUFé>and‘adﬁ Ogitbasts¥againi SRR
existing-wérkchargéd posté'sanctidhed*01de*GNVCbn, st
Memorandum No, E/41/Con/33¢ dated.747—81*aré}9tgeredgf5ﬁ o
take gfgrzk. {mme 1ate effect, S

S/N Name Present Pay & .Promoted.3P395&A:P§stéd“}
—— c—- designation. scale as . - Scale’ under,

1 &irs Sibang Chowdhury Jr,Clerk 314/« ‘Sr.Clefk'.'330[+3Dycéﬁﬁi
N 5 260~400 330-56Q0"Con; "

. Shri 5.P.Basumatary _go. ' <266/~ - ~da- . :33q o edow ¢
b | ' 230‘:4_ 00, .t . FFOIBEG; ¢ SR
o : L, he0gus 33072 bidgal N0

- \)?/ t» B.K.Rabha' . igq.

- 4 4y ALL Askar ~do- 266/
‘ : ) v 260-400:
S U.P.kiazumder- ~do- 266?4 |
] | 0- oo

6 1» K.K,Boro . ~do-

7 vo K.K.Rabha ~do~

(]
-
-

P.K.Brahma ~do-

. The above-‘temporary promapidhs.o’baq:hccgpa§1sﬁ

#iil not confer on themm any right for;ééﬁiot?ty o?brfﬁhosegﬁl TR !
~ho mrh‘alrnadr sehiors to 'them nor any claim for permanent . T
reten .ion on the promotional grade, ' " TS

. The promotion of Mrs, Sibani ChoudAury (Item 1) . . .7 |
to Sr.Clerk(E) wil) take effect from the date of her R . ’
resumstion to duty on expiry of Maternity leave,

This has the approval or Dy.CE(Con)/tzTB, i |
'fﬁl$%;;“§*T‘“"£;at"agg<-7,'_;i7f
" for DEPUTY CHIEF E&GINEER(Ccég%F i‘ :

No. E/BBC/1 Pt.IIﬁ/fZﬁTﬁlf' dated 8th Juiy,1981.= Sy

Copy forwarded for informaiion and necessary action to ;.

(1) Gis(Con)/iiLG (2) FaA & CAO(Con)/1iLG (3) SAO(Con)/TzTB
g4g XEN(Con)/G/Tz1 3 (5) IO (Con)/G/TZTR (6) I0W(Con)/1/TZTB
B OE(Cong/G/TZTB (8) 3taff concerned (9) P.Case (10) E(Bill

(i ¢764 0

, g;‘: % ?\C-.Q/mks\gk. | :L“ \ 5?;/23'ii§ﬂ'fj“‘

/ \ _—
| for DEPUTY CHIEF ENGINEER
e i . L
Fota AN A - '\. ,
. i
. <2l -
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NCRTHEJ¢T FRONT TER RATLLAY

Office of the

Roputy Chiof Enginver (Con) )
Brahmaputyna Birdge rroject
Teapur (Aszam)

OFFIUE ORISR NO, 1/B4 .

The tbilowgpq'yxcmottcn"and Posting 4s ordexcd to
teke frmiediate #ffact, ,

bha g BeKoRabha, s5r, Clexk (adhoee) on pay ke350,00
LeWe in scule B, 330-560(py) attazched to 3tores Section
s jrcrotea to Ofriciate as Haad Clexk (G) on ray Re4238,.00 - .
Lefme 4n scale nj R 428-700 (£.3) ageinst the post of Chieg
Vlers in atale B¢ 500=750 (25) lying vacant on adhce measure
and posted as guch 1, bie same place of Fosting,

The promotion is purely on aéhoc»msaau:u,and tids
w411 not cunfel upon him any cieim fo: Fentention 4in the

Fromotional qr=de ef for senioxity ov.p hiz erstwhile
senioxs, - _

This has tre 8EpPToval of Pye Cr/con/1zTe,

- \
. . - ' ’. s" .— ]
421 LY o crizep ENTINRER (CON)
. _ l;.b’.ﬂ'-;ll..iel\h_'l ‘megn\ﬁ '
Ne, 5/253/1(*B€0¥t511/1421 Late@ Tezpur, the snd Joan e’

Cupy forvarden fox informaticn & necasga

Xy actien to
1. Gr/Con/Hal 1gann, |

2, Fh & CAG/Con/Maligaon,
3. ¢ 5;/Con-}/m liynon,

4 [ 'u\Q/’COl’) :‘ 3'! ‘.‘».

Se XEl/Con=ti/ ' = T3,

¢, WEN/one /P

7. Ciflonea/a s

€, IEEARE S B T e lioste)
D, st £ Concervod,.

1Cs "t e

Lt,/-»

£Or Lye Chisr ~tgdneer (Lon)
iebedladllway “ezpur

pfpe

L=
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' m.t B.K.Rabha (sr) Sr. Clerk(G ‘
‘%J;‘g/&l‘:t; gxa. pa is tmporarny pmogJ 3“«?&“@?&&"33'
e 2300 (RP: csn being found suiteble fa” oaaouon
o poOt of Nead Clerk(G) and po sted under Dy .CE/COK/Y/IPZ, -

Notat= (g) This jesues with the x
‘ Competent Authnrlty. q?p oval of

( i1 ) it “"cﬁbld be orsured that = '. ’ ‘%
Bl ' taff ¢ C A
. “FPfce from SPEJ-JM/V igi cena, nncerned h Lo L

H.d.) Kis promotion will tak pe o ;. ks g g
6 effect from 26.6.90:{5@3,//%7

No .€/283/163(N )P t.u11, |

/)TsrvuLc. L
. \8" pmn 'V“LGO . ‘ . ’ . , o it . :
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RORTABAST FRONIIER RALINAY,

OFFICE OF Tim
. GEIRAL JARAGER (cox)
UWA BA TX~

-

OFFICE ORDER M, . 0

Ihe fo].lowi" -promotiong mnd ootings are
ordered to takol:gag.iato_ affeoti~ P

iV Bhry, 842, Bedunatnry, BdyQlerk(Adhoo) 1n
goala rs‘:1400-23;)0/-(1{?) :ndeg' wtgfs/cogwgzaﬁ .
hrely temporeyily romoted to the 8t o ]
Olerlgyin sgalo mHGgo-Z’GGO/-(RP); bnp:dhoo besis and o
posted fh the feme office ngatngt the oxiating vacandy

Qﬁ‘ﬂhﬂ. BeXiRava, Bd.Cleric(Adhoo in meale
%.1400:2300/?(81)) undey ;Dy".(m/OQWJrS 20 heraly
tezfofam%g promoted to tha rost of Chiet Clerx {n
soale k§y 660/=(aP) py adhne basls and posted
in the aame bftice~a@ainst tha;oxistiﬁg vacanay$

S§ Bhyd PBaranta Hd ,OLloxk(Adhoo) gm soale |
%:140022300/~(EP) "nrde -’ +0E/0/JF3 1 hors

. ben
romdted t¢ tha post of @ of Olexk in noal}' m168°o— <
EP) on adhoo bagmig and posted in the smme off1oe againg

ay : -

Il';.__ above promotions aro t‘;emporar;@..and purely oo
~ on adhog maasure ang it will not eonfer” upon them any R
right g blaln sonioxity oto. oyer thgie senior to thead

This fsanes witp the approyal of CR/ACON/I,

——

‘/"
( M.X . CHAKBABORTY )
APO/CON,
for GRRERAL MARAGER(CON),

-

No\R/263/00K/K0(drg)  Datdd 12, /21999
Co ,y/féi?icardod for 1ﬁ£omation and necessary aotion tos~
1 DY, OE( CON)/aP2Z-w1tp Yoforenoe to his lettep Ko.X/283/
(X)/9P3/1474 aatea 14/15-12-897 It 1n furthes 15 intinate
(4]

1)
that 4in oage sonioy persons 8Xd available th will we
reverted t9 theiy ‘prgaent ponty 7

2% FALOAO( 0ON) MME G
3% BAOCCOR)/ 9Pz

WMA G //\Mm‘f’

i O gmeagaonery .

s
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The Geperal Mentger (V) —20om
BaliBailvey, Me)igeo l |
( ™rough Proper Channel) (5\1 %
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oy

Subs Appesl for regularisation of Adho¢ promotion,

Respected Sir,

With due respect, I would like to inform you the following
few linss for favour of your kind considerestion plesse, e

1. Thet Sir, I m & scheduled tribe employee, Joined on 10=9-79,. '
gecruited through RRB/Ouwshatd and ted under Dy Chief Rngineer %
(Construction), Tespur and nov warking im She office of DY .CRAON/ T
JPE undnr the kind control of OM/ACON/MLA, Since my joiming £ have
been working in the construction orgetnisation, tor * {

:. . :’m:a sir, 'xhv:: p :a’golax.cgm on :tx::-n ::er.
asis 8/Cuaha agains partwme 9 ‘quote |
and fixed up & nev 1ten in CI78 (83 “Ana. o

3, That Sir, 3P0 (F&P) MLG promoted we as Head Clerk on 26-6-90 :
vide no,E/203/163 (W) Pt .VIZ dstad 19-12-91 on regular basis and ol
posted under DY, CEAON/IPZ, - !

'R Thae Sip jruw of sevrrel Spmenle, CSTE(P) MLO 444 nat
conbider uy cease for promotion of 08/0r.3X tn the ot ruetur ng

cadpe of sw,dognnmnc. eirculated vide memorandun n0,2/41/300(K)
Pt.II datad 20.5-93, As & gesult, though I am belong to ST employes,
depriving of such wpgradstion due to net adoption of procedure of: g
Reservation for 8C & 4T candidotes as per Board's Jetter Noo 87t b
(6CT) 1/72/1 4ta,6-9.08, 91-K (0CT) 1/49/11 6¢4,7-8.91 and 89.E (801) 1/ *;
49/3 (P) atd, 16-6-92,

8. That 8ir, I nppeared (n the selection of os/ar.1x, held on :’«5

P
R

26-6-96, but result 15 mot Rown to me, :

8. That Sir, I was promoted to 08/0r.IX(0ffg.) on 9-3-90 by
OMAON/MLG on 84ho0 me8sure and the same has not regularissd as yut,
As T am g:vlm more than 6 (six) years econtinuous service tn & C iy
same grade, my f adhot promotion may be regulerised by you with the .\
posting at DY.CEAON/IPZ without hompering the open 1ime osdre,  +ii

Te That 8ir, 1t {8 8180 montioned here that some junior steff
wvhose 1ifies vere fiwed under KIR, APDY ond LMG Divisions have N
Rlreedy deen gegularised es 08/Gr,.IT and Gr,X, But I 6m an employee
;M is being deprived of such premotions due to aduinistretive L
.m. H R

In view of the above, you are co-ordielly requested to
consider m; case and xindly 8rrange to regularise my sdhoc promotion
48 03/0r,11 for which Sct of your kindness I shall reméim ever i
grateful teo you, ' C '

Yours feiehfully ‘
Dafog = 26 1296 /_/

. N.P.Riy,Jodsghops,
information &nd necessnry Action o « " i
@, (2) CSTEMLE (3) Seeretary, 5CL3YT Employees
Assoeine on,N,F.Rly,Ha) !.OIQI!’._ 3 i

(B, R, Rabhe) v

08/ar.11 (adnoe) i

under m.ca/t:on/aogunm;zqé-.

W.PRly, - LTE
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| No. E/163/3(E)
o, B/163/3(m)

i, ¥

B/255/Con/1/ptst dated)

S L

AR S & S CTEY SRS LRI ST R g -

. ﬂ’fIn\tg;msfq ;¢PO/,f;tﬁ-lette;iNqa¢EV&§&(2§¢X@_ﬁ g;gg2ﬁ

and AW Maligaoh s approval, thereon; the Lidn fofith

.. vfollowing 'JriClerksi(G) “in ‘scale Rs260-400/x (RS)Handiy
7.~ 1n: soale R.12604400/5.(R5) who were'redtuited ithroiy

“Service Cormmission/Gauhati and .on*compassionates

. GM '«sl‘:"_ﬁs’pecﬁélffpawe’i;‘?‘, and.directly pos
' are‘,fipced'ii%i;'n;lithe;‘.!_’_sf'.‘gni_oﬁ;i % '_Iuni_{:sg )
Department(OpeniLine)iasiunder s

1

X o

¥

B

»32 .SmbaSHbant ' Pattyal

3.Shri, Dipak
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Stations Designation No. of ' oo e e
& Scalee postse Name of Staff.. _J ]\'ﬂ o o
o ’ . Sy ey e " ‘,' ) 1,
15e§§§é' %EOC;SS§ 5 .Shri Brihaspati Boro (ST) Ll
’ b - ' o 7o r
) Ao T ) B.K. Rabha($'l‘) '_ ;‘ "{_
Lt o,

’“'3.M£ss ‘Basanti Das. _‘,\ '-~;3% e

R o om . “4.5hxi, Binanda.Ch.'Daq§SC) o
' \ o . - TN ]
L m’r ") ’Qc} 5. "t Dilip Kre Das(SC) . ~~‘. R
\ Y . . v . f|‘,.r- -‘ 4 .~
. Typlst- - . ) ' i e
. 260-40Q/- N ie Shri Maneb ‘Sen Gup;a. Lo
" H"_‘. . S i . t }\. : ""l‘ '\n ’f‘l' A\J oo E !'.¢r C:f.\
"*m...xm/w ' gr.Glewk T o R e e e e
- ! v 260~4557 <1 i 1.Smt. ﬁakuntala Basumata;y L
h i lv ! N | - . B
. ' L A Rt (ST" . A C
’ s ‘ ' S T : . .~ o T . l"' _ C ', Sy -
Lot L Typist C . & G e
4o .'~‘. 260—400/- 9 .0 1 Shri Ranjan Chakraborty. R
Voo .Dame/xia Jr.Clerk '”; s : =;., L
TR ,~“~' 0260—4057 - 11' ‘ 1 Shr; K.K.tBoro(SQ), 2T, . X
o N ,' ” “ e l" - - I * Cor W
K ~ }bl. 7:‘(\' ttt " ‘ . 4{ '. \/2' A K1K.4Rabhq(sln) L . - "' r
+ (81 o .., X4 o .t ] ' ' + !
- } 'l' Lo v ‘ - . / ' "J -, '. + 3. K P.K.Erama(ST) Loe
Y. PO " q Do Y . ' e T,
.\1. 3 X } N © f' ‘o~ 1 : PR \ 4 o » Bipul Cb,. Das ., y . . - ] ‘ "
U i o . 5 St ” Purn:l.matModak. e L e
SRS Syttt | ‘ 6 ,Shri Debashis Routhe . N -, T
« , 4 yroe ! | v s [ " ‘ ‘f . .
' TN S ! - 9. "  Prithish Bose. |
¢ , ' I . [} . . I n_ v . &5:
y I T _:“ ! ) ' ' N . 8.__" Subhash MOhanta. v '-\. “.L"‘_(\
i , . 'Jl . ‘.‘ ' \ = ) B + . . ,"_ . " X y
,?? 5o | v vty .,!; " B L9, " D.D Boro(ST) o L L
; e v - S 104" - Gajen Chandrd; Das(sc) R
Y ) t v [P | vl By R s ¢ , . - . . . e
i AR S S 114 ML Joyanta Saikia. P
% ’ : [ ', B '-"- T ! «* Al ”' s / v f - - . .' . K
S Y - 26054007 (0 2 1.Shri Prabin Che pase " . R
: - - o . ' s
o "3."'“‘-“y‘ﬁy,v“;ﬂ's‘_ " 2." Anjan Krs , Ghakrabortxa T ;ﬂ '
ok DRM(WX/uu.Jr.c:Lerk 10. 1.Shri Nani Gopal 'Ehawals\ X |
oo .
R LMG. . 0‘400;‘ ,. v , Dhirendra Chandas
1‘ ' \ 3, " Baliram ?rasadﬁ _
- : . ‘ o 4. " Bimal beye. . \_‘_ e
' '\ . . .. PN 5. " Nalini’' Kre Sarmas Tyt
. ) 6a " Swapan;KrktDey ' _:,"'“iﬂ
: ‘ 7. " (Contduvs .c;aw\‘. Ly
y e Ge " Kookl Ta, b .Dc,y‘ o "
9, " Predin Cnckrakor /,.,"
< v 1(:. it S."“_ Y] e 1.3l X I .
é'.‘ ' .f< ,
~ AL
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.Shr}fSubhas Modak.ﬁhﬁﬁf

2. “‘Barun Chw'Boro(sT);

U"J

f37‘5“Shrl Narbert~
3 x

Tapan,Chujs:rma.~
beam Chnubas(Qb
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da“phar,Jr.Clerk:add S/sH
Uniimal “Ackirjee And: Ramddhar
ready  Been' fixediagaind i
Logon “and  DRM/W/TE
/L506(8): dateqd e
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NORTHEAST FORNTIER RATuNAY N

Office of the dgnetel Manage: (F)
hnliqaoo, Guwahatieyy

{
'

‘ .. |
- FIXRe486 o '
No. 2/88/0p x(c) bated 19/20,1,1998
To ‘ ' L o
All Head of Departmeney N : .
All Depms Controlling Officers ¢ f theo '
Nan-valmionalined Ufficea,

Seneral Secretary/NFRRY :oq'lnfo;mathn
General} Secretary,/NRgy r

o 8ub , 8Lr (C) no, 5177/9% (sae, Anuradha M khes foe ana
o Ors, Va, Uul & Ors) regsrding bensfit of proforma
| " fixation of L8y as Clexk Grada ¥ from 1,10,80 to
: - 89XVing graduate clexks Gr, 11 on theiy qQualifying

LOCK Rxamhsraxsxa and datoxminatlon of integegge
eenfority, . '

A copy of Pailway Board's lettexr Lo, BC 113/88/C1Cw
I1/4 Asted 7.10.97,t0gathmr with Railway Boaxrd's letter
dated 17,1,97 on tha above gsubject ig forvarded for infore
inscion and neceuss:ry action, Beard's carlier letter de,
18,6,81 anq 31.7.€1 ag referzed to {n theisr present lettap

~tre clrculated uncer CHW/RIL's No, RF=350 and lpe3%3
Lispectively,

' ' 8/« 1llegible
’ tor Gencral fanager (p)

CoiLy Of Kaflwa Unard's let oy Ko, ﬂC-IIl/EQ/L¢C~II/4
dt, 1010487, :

i Sub 1 Ag akuve

, Atiention 1 fnvited to Bodrd's letter of aven ,
Cumter dated 17,1, 97 (Copy ¢. closed) on the above gubjmect
3d“r:emed to Cr/Srutern Railway with &n endorsenment to
“lylottharn iailvay, vongequent ugon Sugreme Court's order
dated 12,3,96 4n 80 5L f£4leq@ by &mt, Anurcdha tukher jece
and otherxre nnn othar e¢lubkhed 2LPs, the matter regerdi
berefit of Proforma fixation of 13y ag cleérks grace I from
110,80 te serving grnduste COo=~118 on thelr qualifying
LiC: ang detexminatlon of tntwrnso-senjority ir terms of
their letrer

. 31 '1¢7481 his been
xarined in datail 4n consultatien with the Legal Acviser

of this Minfetzy apg it rzaa bean decided that {pn g0 fap
ae 1my1amentction Of Board'a restructurring 1nat¥uct10na
d:t20 1P,6,¢1 and 31,7,81 are concexned tig followinq
brocedure sheulg pe AW teE s
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I, AL An gervice WX duat:s el . rrqy (2306 k54 260=4C¢
(ud)/L.Qso-ISOO(Lvm) who wete in jexrvice prior
'1 0 1.10,L0 «nu hove heeon celected asg 3eniorx
Cleriks G ade e 330-560 (Rs),/&»-. 1200-2040/- (.px)
threush Look will be eligi‘le for Lfofrema
Eix:tion of Py vieeo from §,10,&y without aay

Lonte o




’ r N ° .
Yoo ) monatary benefits except for the pur,ose of rension,
S lhey are entitled to emolumonts with oftect from

the dute they actunlly took over the charge of the
' 1oat of tenior Claxk, ,

(14) A1l serving graduste clerka Crade k,280=400 (i<3)A
ke 5501500 (NP8) who wore appeinted as such after
1610480 anc¢ bave subsequently been sypointed as 3e=
nicr Clorks Grade R 330-560 (115) /2 12002040 (K5'3) ?
on their qualifying Limited Bppartmentol Competitive
Exemination will not be eligible fcr any proforma
£€ination weaefy 1,10,80 but from the date of thair
-eppointmont ue Clerke Grage Re 260800 (115) /B3¢ 980 e
15C0 (x0) ond actual benafit fror the dete of their
Joining as sendox Clexka, .

(111) The acniority as Senjor Clerks to the persone vhethes
grented preforma prromotion or adhoc premotion an
8130 those directly recruited vill centinue to he
geverned by pera 302 of IREM, :

‘nie Giarnnes of NeZe Rallway 'w I'." 9 NO, a/:oa/a/'
i't.V/IV dated 1907097. .

(Copy of Railway Board’a letvter Ko. §C XX1/89/CiCal1/
4 dat:d 18,1,47),

“ub s 815 (C) Noe 5177/9% (swt, “nuracha Mukherjee &
Crete Voo LUI & Ors), regur-ing Lenefit of ’
proforma finction of pay as Clexk Gr,3 from
1410, €0 to gerving gracuats Clezk Gr.1X on
their Qualifying LeleCo 5. ana determination
" 9i : terese-seniority, : o

R.ui 8§ Bastorn Reilway'e letter No, E308/Csuzt Call/
, Gratin:te Clerk dated £,7,96,

ihe a wve ma. tar hua been dispoaéd 6f by the i.on'ble

“upreme Court on 1243496 alenguith othor togued 5.8 (C) Ros,

. 15119/93 (L1 & Oxs, Va, Prakash Nandan & Ora, ', 13547/94 (Lo

' & anr, Vg, Mahocav ia} b Grme), 14573/53 (voX & Any, Vae
Artd idohra & Ors), 1818/94 (uox ¢ ¥re,.vs, Lelchand Mishrs &
Uxse) 2473«77/95 (Chandza Kumar ¥endey & Oxa, Va, wOY & Urie b
3939/93 (VUL & Orse Vse Bipdn Kumar Jha & Cra) involving
idetdical isrune, The matter hag since been uxomined in consule

-ation vith the legal Aaviser of this Mnigrry an:t 4t hza Deen
Gael.cee vhet ge '

| 1) Al dn service qracuste clerky Grodae k24 260=400 (rS)/
‘ “0 9L0=1800 P¥ ) who vere in service prier to 1,130,680
2?J¢ 263 hiave heeon ealectsd ap Jenlor Clerks Cr.:.ca fa330«%<.Q
}?¥‘ (R2)/1200=2040 (128 7) thrrugh LEC* will be eligihle for
Freforne f9r t4on CE3AY Wemef. 1,410,010 wltgou T
hrmet. vy bonesies cveejt for the ruryones affectxfre of
Leredone Ve, re intitlen to ohmlunmnta with effect
trom the ot tley actusllev teok rve r the ¢ 00 of the
1ost or Tanlar Clerle,

CONT: g
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\j CENTRAL ADMINISTRATIVE TRIBUNAL ,GUAAHATI BENCH. —~

~’ Original Application No: 302 of 1999. :
, Date of Order s This the 8th Day of August,200l. \Jb\ "

The Hon'ble Mr Justice D.N.Chowdhury.Vice-Chairmana

The Hon'ble Mr K.K.Sharma,Administrative Member .

ghri Birendra Kumar ‘Rabha,

Office Superintendent Grade-II, : : :
Office of the Deputy Chief Engineer, i
Jogighopa under General Manager(Construction) ' :
Maligaon, N. F.Railuay. « « « Applicant. - }

By Advecate Sri M.Chanda.
- Versus -

1. union of 1India,
Through General Manager,
N.F.Rallway, Maligaon.
Ouwahati 781011.

2. General Manager (Construction), . : ?
N.F.Rallway, Maligaon, : : *
Guwahati-11.- | N | - ~

e ' 3. Deputy Chief Bngineer(Construétion)
co Brahmaputra Bridge project,
, Jogighopa. :

4. General Manager(ﬁ)

N.F.Railway, Maligaon.
GuWahati 11. #

5. Sri phulan Saraniu,
Office Superinterident Grd.I

N.F.Railway, Maligaon,
GuWahati ll.u

. 6e 8ri Pradip Kumar Brahma,
Office Superintendent Grade-I,
working under General Manager(Con).
.F,Railway.Maligaon.
Guwahati~11.

. 7.« 8ci Dharanidhar Boro,
Office Superirntendent Grd.r
N.R.Railway,Maligaon,
Guwahati-~11.

S U U

¢ o Reapbndeﬁtﬂ :

By Sri J.L.Sarkar, Raillway standing counsel. ' ]

CHOWDHURY J.(V.C)

The entitlement of the benefit of proforma fixation
of pay as Clerk in.Grade~I as per the Railwayhaoard circular

is the subject m:ttér of adjudication of this application.

contd..2
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T2, The applicant was first appointed as a Clerk (Genefal).

in the scale of Rs.260-400/- upder the respondents vide order
dated 18.8.79. Pursuant thereto he joined duty on 10.9.79.
on 8.7 .81 he was promoted as BeniorJClekcgon&adﬁboc;bASLs
Subsequently he was bfomoted as Head Clerk with effect from
2.1.84 and also regularised in the same post with effect
from 8.11.89 vide order dated 19.12.91. The applicant qualified \
: o ‘ ‘ {
himself and empanelled for the post of Senior Clerk in the i

scale of Rs+1200-2040/~ to be filled from amongst serving -

craduate employees against 13. Y3% departmentél quoﬁa in terms y
of Railway Board's circular dated 23.11.84. The present i

plication is basically concerned as to the granting cof {

T

the benefit of proforma fixation as was made by the Railwayse.

By letter dated 18 6.81 the Railway Board decided to £411 up |

13. YB% post of Senior Clerk from in service graduate Clerks’

(Grade—II) by competitive examination to be held by the

Railway Service Commiseion. In the event of their non-
availability it was decided to £1ll up the residue vacancies !
by direct recruitment alongwith 20% direct recruitment quota

from open market. The order issued by the aforesaid memorandum

was to be effective from 1.10.1980. The paYy of the employees

so appointed was to be fixed pro forma from 1.10.80 but no

arrears wWere péyable on that accounte. The actual payment » KJJ;
of emoluments as Senior Clerk s were allowed £from the Adate

of their actually taking over the charge of the post. Numerous
communications thereafter were also 1seued by the Railway

poard. In one such comiviiication dated 3L-7.81 it was decided

that 13-Y3% vacancies of Senior Clerks existing as on

1.10.80 made avallable by order dated 18;6.81'was directed - %

|

k///////to be E£illed up from amongst the in-service gréduate'01erka

(¢rade-I) in the manner {ndicated in the Notification. This

gcntd .3
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9%
matter is no loénger :Faﬁin;egra in-,igw,of the decision of the\{v

Supreme Court in Anuradha Mukher jee & Ors. vs. Union of India

& Ors., reported in (1996) 9 SCC 59. AS per the Railway Board
Circular issued from time to time which were £inally. interpreted
by the Supreme Court: in ‘te anuradha Mukher jee case (supra),
all in=service gradu§§e~¢lerks appointed to Grade-I scale would
get only pro forma promdtion asxGrade;I Clerks from 1.10.80
without any monetary Lenefits except for the purpose of pension.
They.are: entitled to emOLUments with effect from the date they
actually tookvover the cha:ge. It would be available for
computation of - pensiongty.benefite. Admittediy.'the applicant
was a graduate clerk asiih the year 1980 i.e. prior to the
Noti£1Cation dated 18.6.81 and he passed the limited depart-
mental examination. In that view of the matter we find it
difficult to accept Lhe ‘contention of Mr J.L.Sarkar, learned'
Railway standing counsel that since the applicant vauired

the quallfication and obtainod the B.A.Degree after entering
the service is thefefore not qualified. Similarly, Mr Sarkar
also ccntended that the_seniority of the applicant is to be
computed on and fré& 21.4.87 on the ground that he himsel£f
qualified in the limited departmental examination in 1987.

we also find it difficult to accept the contention in view

of the clear Railway Board Circular and the interpretation of
the Suprems Court on this issue. |
3. In the circumstances there is no justification for nct
giving the benefit of the circular to the .applicant. The
applicant being a graduate clerk and appbinted to Grade-IX
scale through the departmen*ul axamination Will also be
entitled for the benefit of the Rallway Board Circular and

the seniority of the apnplicant will be computed in terms of

para 302 of the Indian Railway Establishment Manual in view

Contd . .4
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of the legal position enunciated in Anuradha Mukherjee‘s
case .
The application is allowed tc the extent indicated.

There shall, 'however, be no order as to costs.
'S/VICE CHAIRMAN
Sd/MEMBER (Adm)

pg

i



T I Z/07709

-—

PAGE NO

-
[

Mntene - 10

N F RAILWAY ZRNY DIV} UNIT  03-2%2 * PAY BILL FOR ALY 2005 * I.DUE -~ DEDUCTIONS CONTD — I.DUE DEPT EMONRWG SRL.MD 5
; B K RABMA BASIC PAY 7100.00 PF 883.00 GROSS PAY % 13394,00
», DEARNESS-PAY 3950.00 VPF 3000.00 ' '
DESDex 08/1-G DA 1811.00 INSURANCE 561.00 TOT.DEDWS®  5729.00
. HRA 533.00 PROF-TAX 195.00 '
PFR0 01 8744685-NC COMEY ALL 200.00 GIS 30.0¢ MET PAY % 7445.0C
, CA 200.00 H H_DMG AV 700.00 & :
DUTY DAYS 31 LEAVE 00 FLOOD ADV. 125.00 11
_ BIMJ AV 1%0.00 7
LAP LHAF LIP ABS LM /P OTHR ALL 80.00 3
0B 030 020 _
R 015 010 -
m - - — -
CB 045 030 -
o7 = mvoeste PR
a M 7 RAILWAY {RWY DTS UMIT  C3-282 » PAY BILL FOK INE 2005 x= I.DUE -~ DEDUCTIOMS CONTD — I DUE DEFT SNGWRNG SRL.NC =
% RaBMA BASIC Pav 100.00 FF 883.9¢ GROSS PAY %  14069.0C
DEARNESS—PAY 4225.0C WPF 3000.06
DESGRx TS/1-C ) 1511.00 INSURAKCE 361.0¢C TOT.DEDINS* =779 .0C
HRA SII.00 SPROF-TAX 195.0¢
PP w01 S74683-HE COWEY AL 200,00 SIS 0.0 MET PaY % 3340.0C
3ca 200,00 + BLDNG ADY 00.5¢6 7 :
DUTY DAYS 3 (EME 20 FLOGD ADV. 1200 12
: BIHL AV 16,06 8
LaP LHAF LUP ARS ND G/P OTHR ALL 80.3¢ 4
OB 630 CIC o
Bz -
R _  _
CB 030 020 _ _
T uev <R DIV ONIT 03-262 * PAY BILL FOR MAY 2005 % I.OUE — DEDUSTIONS CONTD — I.DUE DEPT ENGMRMG SRL. MO 4
8 K Rast BASIC Fe” 7TIE.00 PF 972 &% BROSS PAY *  14464. 00
: DEARNESE-PAY  38ES. 00 VPF 3000. 2C
BESeNn @y e De 1982, 00 INSURANCE S61. X TOT. DEDNG* £813. 00
- HRA 582.00 PROF-TAX 195, 6¢ _
PrNe 4074638 COMUEY ALL .50 515 30. 00 NET PAY # B4&SL.00
A sta 150. 00 H BLDNG ADV 700.0¢ 2
WTTDAYS 5 31 iEAVE O0 FLGOD ADV. i25.6¢ 13
BIH! ADV 15¢.00 9
WL aBS Le G/P OTHR ALL 80.00 S
_\ _ _ - 35 ”
N \\ - " - NI - =
B 27 N
= - W) -
e = = - ._<.a\ 2 ]
«“M 4.2 343,945 20 2/F DED $14, 459, 00 /T NET: $32, 506. 00
. P

J

§

CE Prar
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\w e N4F ,RAILWAY N
) DAL JMALLWAY
/ ~ _ .
: OFFICE OF THE
DIVL.RAILWAY MANAGER(P)
NoF.RAILWAY/RANGIYA
DFFICE_ORDER , ’ Dti 24 ~04-05

On being selected in the modified suitability test
for the post of promotion as 0S/I(G) in scale Rs;6500-10500/-
against cadre restructuring/03 vide office memerandum of even
number. dti 26-09-95.7Fhe followong O§/1I(G) in scale Rs{5500-
9000/~ are hereby promoted to offickate as 0S/I(G) in scale

Rs(6500~10500/~ from the date a® shown against each and posted
at the stations where they are working at Present,;

S1; Noy Name & Designation  Station Promotion Pay fixed Remark
a8 .0S/I(G) onpromotion

: wiesfi as 0S/1(G)
14 Shrl.DiDiDeb Sarma, OS/II  DRM(WJ/RNY 01~11-08. fioco =co
2: " RiKiRoy; 0s/I} = Do— 01-11-03  F. 00 =6
3; " NiCiDas, 0S/II ADEN/NBQ  01=11-03 ¢\ go =
4, MdiM;Islam, OS/I1 'ADEN/RPAN 0\—=\—04 —\00 =<0
_2%¢ Shri BiKiRabha, OS/II DRM(W)/RNY ¢, . . '  Zoco=co
. W 06~04~05 |

This has;@@@@;he approval of competent autﬁoriti;

NiBy := Staff concerned may submit to get thier pay fixed on
promotion from the date nf accrual of next increment
in pre-promotional grade within one month from date of
issue of this office order¥

i for Divl{Railway Manager @

(Pergonnel)
‘N¢F{Railway/Rangiya;
NoyE/240/RN(Restructuring)/03 Dt{ 2.6 =04=~05¢
Copy for information & necessary action toi-
14 GM(P)/MLGY
2§ Sr;DEN(C)/RNY;
34 All DEN & ADEN/RNY,
4§ DFM/RNYy
5§ Divl{Secyi/NFREU/RNY,
3 6§ Divl{Secyi/N,F.RMU/RNY
7§ DivljSecy:/ASCTREA/RNY
8, COS(E)/Bi11/RNY at APDJ;
9. Staff concerned & P/Case! ~
| 4 \ 17
i ‘ for Divl, ay Mahager
(Personnel)

N¢FiRailway/Rangiyay




P T - _9%€ -

Y ,

g N.E.Railway. _ \g?(
- Office of the
MEMORANDUM Divl.Rly.Manager(Personne

" Rangiya.
Dated: 26 /4/05

D T D B D > > T4 GO Sve

As a result of suitability test the following staff working
as 0s/I, 05/11, -, Hd.clerk, Sr.Clerk(G) in scale Rs.6500-10500/-,
5500-9000/=, 5000~-8000/~ and 4500-7000/- who have found suitable for
promotion to the post of COS/G, 0s/1, 0S/1I, Hd.Clerk and Sr.clerk(C
in scale Rs.7450-11500/=, 6500-10500/-, 5500-9000/~, - 5800~-8000/~ anc
4500-7000/~- reépectively against the valancy arear weeof 1.11.03. Dt
to cadre restructuring interms of Rly.Board's L/No;WC/III/203/CRC/6
dt.9.10.03. ‘

SN, Name Whether Designation & Working under  Rema
A, COS(G) 2500-10500/~ ST/SC Station ———
14 Sri D,D,Boro ST 0S/I(G)DRM(W)RNY  DRM(W)RNY
2, ,, K.C.Bharali sC 0S/I  DRM(W)RNY DRM(W)RNY
3¢ ,, P.Chakraborty @ UR  0S/I DRM(W)RNY DRM(W )RNY
B) 08/1I_(G) (5500-9000)
1, Shri D.,D.Deba sharma UR 05/1I1(G) DRMiWSRNY DRMingNY
2. ,, R.K.ROY - ST 0S/11 DRM(W)RNY  DRM(W)RNY
3. ,, N.C.Das, SC 0S/I1 ADEN/NBQ ADEN/NBQ
4, Md.M Islam UR 0S/I1 ADEN/RPAN ADEN/RPAN
./ 5+ ,, B.K.Rabha ST  0S/II  DRM(W)RNY  DRM(W)RNY
C) Head_clerk(G)(5000-8000)
1., Sri P.Basumatary ST Hd.clerkiGg ADENéRPAN ADEN/RP?N
2. 49 K.M,Das SC  Hd.Clerk(G) SSE/PW/SBE sse«pw SBE: .,
3. 4y M.Singh UR  Hdiclerk SE/W/BNCN  SE/W/BNGN.. .,
« 49 No Tirkey ST Hd.clerk SE/PE/VNE SE/PW/VNE:«..
. ,, D.Basumatary @~ ST Hd.clerk SE/W/RPAN SE/W/RPAN.
« »» Re.Brahma ' ST Hd.clerk SE/PW/BNGN SE/PW/BNGN. . -
« +» S.Thakur ~UR  Hd.clerk SE/W/DMC ~ SE/W/DMG - i ..
« »» D,K.Hazarika UR  Hd.clerk SE/P.W'E/NLP SE/PW/E/ANLR
9, 4o C.S.Pandit UR  Hd.clerk ADEN/BPRD ADEN/Bpgs,,
10. ,, Prafulla Boro ST Hd.clerk DRM% ;RNY Damiwgn v
11, 4, C.R.Rabha ST Hd.clerk DRM(W )RNY DRM(W)RNY | |
12, ,, B.Majumder SC  Hd.clerk ADEN/BPRD ADEN/BPRD: |
D) SriClerk (G) 4500-7000/=
1. Shri A.K.Bhattacharjee UR Sr.Clerk  SSE/PW/W/NLP SSE/PW/W/NL
2. ,, M,CiDhar | UR Sr.Clerk SE/PW/MJBT  SE/PW/MJBT.
3. 55 S.Kymar ST Sr.clerk SE/PW/RPAN SE/PW/RPAN
« ,, Sukreswar Boro ST Sr.Clerk DRM(W )RNY .DRM(W)RNY .
+ 5, S.K.Mandal SC Sr.clerk SE/PW/BNGN SE/PW/BNGD
« s R.L.Gupta UR Sr.clerk SE/W/NBQ _SE/W/NBQ . .
« »» A.K.,Barua UR Sr.clerk SE/W/RPAN SE/W/RPAN,
« s, P.C.Das SC Sr.Clerk SE/PW/BG/RNY SE/PW/BG/I
9. ,, P.Barman UR Sr.clerk DRM(W)RNY DRM(W)RNY
10.,, Bapan Das UR Sr.clerk SE/PW/E/NLP SE/PW/E/!
1. 5, Ganesh Barua ST Sr.clerk SE/PW/DMC SE/PW/DM(

i

(rantd..to..P/2)
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2. S.KiBose UR  Sr.clerk SE/W/BNGN ~ SE/W/BNGN |
13 AiK,Majumder UR -do-  SE/PW/TD/BNGN  SE/PW/TD/BNGN |
14, S,Ghatak UR ~do= SE/W/BPRD SE/W/BPRD,

E) Jr.clerk_(G) 3050-4590/. . ' ‘
1. Shri D,Basumatary ST  Jr,.clerk SE/PW/RPAN SE/PW/RPAN ?
|

2. ,, Pavan Rabha ST -do-  SE/W/NLP SE/W/NLP
3¢ 4y S.K.Thapa OBC - —-do-  ADEN/NLP ADEN/NLP

4. ,, Raju Sahu ~ 0BC -do~  ADEN/RPAN ADEN/RPAN |
2o Mhartemnases U o sypwve  sgmwne
7. ,, D;Rabha ST ~=do~  SE/PW/CGON SE/PW/CGON

84 ,, SmtiPalakshi Deka UR ~ do~ DRM(W)RNY DRM(W )RNY |
9. Shri Dipu Deka UR ~do= SE/PW/GLPT SE/PW/GLPT '
10. ,; P.Karmakar - SC ~do- SE/W/BNGN - SE/W/BNGN,

This issue with the approval of the competenti

.

authority,

/ L
l
For Divl Rly.! er(giq?¥nr

. - , N, F, Rly/Rangiya,
No: E/240/RN/(ReStructuring)OS Dated.Q\Glﬁ/OS
Copy for information ‘and necessary action toi-

1. GM(P)MLG

2. OS to DRM/RNY

3. Sr,DEN/C/RNY

4. A1l DEN/RNY

5. All ADEN/RNY Divn

6. All SSE/PW & Works/RNY d1vn.
7. DFM/RNY at APDJ

8. Staff concerned.

9. Divl, Secy.NFREU/NFRMU/RNY
10. AISCTREA/RNY

11. P/Case;

A

For Divl,.Rly. nééer(gflj nne]
N, F Rly/Rangiya, (

fo e
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gRE A NSF3RAILWAY f’“”‘" Whe -12,
/ , OFFICE OF THE ;
DIVL.RAILWAY MANAGER(P) - I
" N.F.RAILWAY/RANGIYA; =~ P
OEFICE ORDER | | Dt;26 =04-055 -
| On being selected in the modified suitability test ~= i
] for post of promoting to the COS/G in scale Rs,7450-11500/~ .
against cadre restructuring/ 03 vide office memorandum of even B
number dt; 24~A~0Sthe following 0S/1 (G) in scale Rsi 6500~ = Gl
1 10500/~ hereby promoted to officiate as COS/G in scale Rsy | B
I 7450-11500/= from the date as #mown against each and posted i
i at the stations where they are working at presenti i
R ¢ W
SN Namesg Present .- \Promoted Pay fixed Remarks i
. 2931 na- as COS(G) o? promo- : o §
. " tion & wieifi tign as N
' ~ ‘stations ) .ng(G) / :
‘ in scale . B
| R 47450~ wl
| 11500/~ ?? G
3 ¥ shri DiD§Boro,  03/I 01-11-03 B 25 g
N ' o DRM(W.) /RNY Lo
b 2§ " KiC{Bharali, ADEN/RNY 01-11-03 g\AS =™ : ?
e ] ' . (.
- 3§ " PiChakraborty, DRM{W)/RNY 01-11-03 Hi
v This has got the approval of competent authority: .
f e B
yi NiBit- Staff concerned may submit to get their pay fixed on -
Lt promotion from the date of accrual of next increment
1 in pre-promotional grade within one month from date of
£ issue of this office orderi .
il .
41 for Divl{Rhilway MandBEH(P)
i3 NF {Ratiway/Rangiyas
13 |
18t NolE/240/RN/'(Res tructuring)/03 Dt 2 (=04-054 |
1t 1% GM,%P ){'MLG |
2§ SriDEN(C)/RNYi i
3{ All DEN & ADEN/RNY§y L
i 4; Divly Secys/NYFYREU/RNY, ;
(3] 5¢ Divl§Secyd/N,F{RMU/RNY, |
:;} 6 Divi¥Secy/AISCTREA/RNY{
+ T¢ COS/E/BiXl1/RNY at APDJT
3 84 Staff concerned & P/Casei N\~ g
- { oAt o
3 for Divl:Ra ay’Maﬁg%p (P)
5 N;F;Railway/ﬂangiyas
%Q/ (/E J9 ol
N

e’
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03-& % PAY BILL FTR APRIL 2005

% I.DUE — DEMBTIMWTD-INEDEP’TM SRL.ND 4

A fg RABHA BASIC PAY T775.00 FF 972.00 GROBS PAY % 15498.00
N DEARNESS-PAY 388,00 VPF %000.00 o
DESGR: 08711 DA 1983.00 INSURANCE 561.00 . , TOT. DEDIGH =103 . 00
gga - HRA 83,00 FROF-TAX 205.00 N W
~ RHR PAAD %01874683-NC CONREY ALL 75.00 GIS 30.00 , NET PAY K 9905.00 Eﬁ;'
Ponha ARREAR DA 1034.00 H BLDNG ADV 200.000 9 : :
DUTY DAYS 30 LEAVE 00 sca 160.00 FLOOD ADV, 15.00 14
LAF LHAP LAP AES LND
- gB 030 020 _  _
. R _ e e o a
B _ L I 4 i
€B 030 020 % 5 e ‘ %
PR kelidmy O mw;:a’x uw a2 X PAY B,L@ NOVENBER ?cm * 1.DIE — TENR _ ENONRMG sm,m <
2 B K RADHA :s:mc PRY 7600 .00 \'F 950.00 = \ ' GROSS PAY ¥ 1456.00
. : DEARNESS—PAY  3800.00 UPF 2867.90 QCbu»Q’p v ,
< DEeRe 08/11 D& 1596 .00 INSURARNCE 961,00 . ;/TUT.DEDNS!: e, 0
v HRA 570.00 PROF-TAX 195.00 S o ! r
‘ PYRID €02 B74682-NC ~ ta 15,00 GIS 20.00 " ‘,WJ PAY & gFe.O0
N owEy A 75.00 H BLDKG AV 700.00 14 i ‘- 3
- NITY PAYE 35 LEME OO sCA 200.00 FLOID ADV. 1s.00 19 : o
! . ; :
3 B/F ERST 994,073,600 B/F DED* ‘13'7"2‘“"

KWn

Vol
DESCRs OS/T1
PFMD #01674683-KC
TUTY DAYS 31 LEAVE 0O
o
L4

N

7
mwuéfm PIVT Jﬁ.xx

M P j"‘m‘L

]»"’»"‘ % m\’ BILL FOE f;,;..:w“““

e

BRGIC f’”

HRA
CORVEY FL

4 * &2 .00

PSR

o ———

P

§45.499.00




" N.__F.__ RAILWAY

Office of the
Divl.Rly.Manager (P)
Rangiya.

OFFICE ORDER : . - |

- In terms of Railway Bd's letter No. PC-ItI/2003/CRC/6(RBE No.177/2003) Dt.09-1C-03 circulated vides GM (P)/MLG's
letier No. =304/c-Restructuring (O) dt.30-10-03. The following candidates have been found suitable in modification
selection/suitability for promotion to the post of and scale of pay as indicated against each and against vacancies occur as a
result of cadre restructuring w.e.f. 01.11.03 and rasuttam/ex:sung vacancies as on 01.11.03 are hereby ordered to take effect

promction from the date ment;oned Mgainst each.

W -

Ag perGM (F)]MLG slefter No: Ef304/5 = Fasvuricirg L) tast DE0T.02 e 8% v DE 508.6G 07 BI0TIA00 25 5
whare ls basis iili catre review,
This is in suppression of this office order No. E’°40/’RN/’F‘est"u'~tunng)/03 dt. 76 04.05.
R \*"'=‘9"“ Y ~CCE ‘_” °C-_'_€:§ =450 —.E_" 2{3;, e e . e I
'SNTName | Comty [Working | Present | Promoted | Pay fixed | DL of FWhe;lhei Piace of Remarks |
; under pay & 1 to the on increment | promoted | posting
i scale | post of & | promotion against
: C ‘ ~ !scale ‘ - quota , i
‘01. |D.D.Boro | ST DRM 7920/-, : COS Rs. 8125/- | 8350/- of NS | DRMW)RNY
o (W)YRNY | 1.904850 : 7450- "of 01.11.04
P . . .10-10,500/- {11500/ . | 01s11.03 | .
102 | KC.Bhamli | SC DRM- 7930/-, | COS Rs. 8125/- | 8350/~ of | NS DRMMW)/RNY
. . (W)YRNY | 1.9.0465C | 7450- of . 01.11.04 .
P | 010500~ | 11500/~ | 01.11.03 N

. AW

g
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’V cao Co S T L’b} — Lﬁm\‘
“J’ategogr 0S8/l in scale Rs. 6500 - -10,500/- ~ e B \M
\ZbN Mame Co | Workin | Present.pay | Promoted | Pay fixed | Dt. of Whether | Place of | Remarics ' :;‘3‘
o, mm - | g under | & scale o the on increment | promoted | posting N
unit | post of & | promotion | - | egainst . - ¥
! . V. o | e : ‘ |'scale” | o ______|oucta
01. {D.D.Dev | UR | DRM(W) | Rs. GS00/- as/l Rs. 7100/- | Rs. 7300/- ‘NS DRMW)/
- | Sarma ' RNY 1011203, 6500- of 01.11.04 RNY
_ ‘ : 5500-8000/- 10,500/- 01.11.03 » C
02 |R K Roy |ST |DRMW)] Rs. 6800/ | Osii Rs. 7100/- L NS DRMMW)/ | WIT 2(Two) years -
RNY | 01.0103, . 6500- of . RNY w.e.f. 010103 . 7
: , s . _1.5500-9000~ | 10,580/- | 01.01.05. | '
03 | N C Cmas SC ADEN/ + Rs. 5800/- os/1 Rs. 7100/ | Rs. 7300/ NS - | ADENf "
NBQ 01.04.03 6500- of 01.11.04 T/NBQ. -
| ; 5500-9000/- 10.500/- 01.11.03
04 | Md M.isim | UR ADEN/ | Rs. 5300/- 1 OsA Rs. 7100i- | Rs. 7300/- NS ADENAH
RPAN 01.01.03 ; 6500— of 01.11.04 %
550D-9000- | 10.500- | 011103 el |
f C5 |BK.Rabha | ST | DRM(W) | Rs#6725/- | OS/| Rs. 7100/- NS IRMW)/ | Please =eac his -
S ARNY 011104 | 8550- of ! oTany | oay was fixed on
P i - SE0L-8000/- 90,50C- | Oue UE ! fRe T90us insiza
| | j | ,' | of Rs. 7500/-
Category: - OS/l in scale Rs. 5500 — 9000/~ .
SN | Mame | Com | Working | Praset . D"“")C“‘"‘ [Payfixad 'D{of | | Vihethar Slzce of | Remarks
a [- LT imeni funder © lpay& - ofothen jon. e ad iNCrEMient | £romoted. | -postipg. L L e e
N oty | scale ' ’ post ostof & | promot;on againsts : - LT
L N » : ' scale : : -quota |
01 | P.Basumatay 1 ST SEW)/ | Rs.6650/- | OS7 Rs. 69001‘- Rs. 7075/~ | NS ADEN/ -
; | RPAN | 01.02.03 ' 5530- of 01.11.04 | RPAN ’
| | |5000-8000/ {9090/ 01.11.03 o
02 |K. M. Das |SC SSt/PW | Rs. 6650/- 1 OS/l- 1 Rs. 6900[- 4.Rs. 7G75/- | NS "SE/P.W/
: /SBE | 01.12.03 5580- of {01.11.04 * |.8BE - A :
_ : | - 5000-8000/- | '9000/- - 01.11.03 . ‘ o
03 | M. Singh UR SEW/ | Rs. 6500/, GSH Rs. 6725/- . { NS Retired on .
L | BNGN 01.01.03 i 5500- -1 of - ] : 30.06.04. -
y | 5000-8000/- 9030/~ | 01.11.03 | | |
04 | N. Tirkey . ST SEPW/ | Rs. 6350/- | OS/I I Rs. 68550/-. | Rs. 8725/- | NS  SEPW/ |- o "/
: VNE 010803 | 5500- of . 01.11.04 1 VNI 4
s L | |.5003-8000F- | 9000/~ | 01.11.03 |
2



ty —

7 .
.,‘?273 D Bawr'ratay ST |ADEN/ [Rs 6550/~ | OS Rs. 6550/- [ Rs. 5725/- | NS I SEMY/
Fy ~ RPAN | 01.06.03 . 6500- of - 01.11.04 RPAN L3
: ’ 5000-8000/- 0030/- 01.11.03 -
106 R Brahma [ST |SE/PW/ |Rs 6550/ , oS- Rs. 6550/~ | Rs. 5725/ | NS SEP.W/ /
i BNGN 1011003 6530- 01.11.04 : BNGN
- 5000-8000/- | 9000/- o !
107 | S Thalar UR |SEMV/ |Rs 6725/- | OS/il Rs. 6900/~ | Rs. 7C75/- | NS SEW/ -'
i . | DbMC 01.0403 | 6500- of .1 01.0404 DMC l . N
] ) 5000-8000/- | 9000/- 01.04.03 : |
08 | DK Hazarika. | UR [ SE/PAV/ | Rs. 6350/~ | OS/II Rs. 5650/- | , NS .. Retired on . {
i E/NLP | 01.0403 | 6500- of ) 29.0204 |
2 5000-8000/- | S000/- 01.0403 | - ' ]
;09 [CSPandt TUR [ADEN/ |Rs 6200/~ | OS/I Rs. 6375/- [ Rs 6550/~ | NS ADEN/ }
; - BPRD 1010803 6500 of , 01.11.04 BPRD s
| 5000-8000/- | 9000~ | 01.11.05 | ‘ |
.10 P Soro ST |DRM 1255000/~ . O8I | Rs. 8200/ | Rs. 8375/~ | NS | DRM(W)/ | |
! ,f Wi/RNY {80203 | 653C- | of [ 01.11.04 | PRNY. T
' N i :';,"x«,ﬂx 8NN ' Ty inTals At .
Je o manie o & S BT S ARG N ~s - B PR KT .) h/‘u J -
: ; PWURNY 010503 - 6500- i of U1.11.04 | RINY :
! f | | 5000-8000/- | 90J0/- 01.11.03 | | f | |
2 "B Mezumder | SC | ADEN/ | Rs 52001 . QST - [ Re €375~ &C CADENS
é FEPRD e ns 8500 Immedists ’ : .:',-rf.“f;'a' ' e
. T Bue =300 500 1 eitect i e R | -
_Category: - dead Clemk 6] i sk Rs. 5000 - 8000!- , . 4 | -
{SN i Name - Com [Working | Present | | | ‘Promoted | Pay fixad | D1 of Whether Place of | Remarks B
P ! muni | under pay & jtothe | on increment l Fromoted | posting ’ - I
.‘ ,3 ty scale post of & | promotion against i
| { ' ' ' | scale ' | quota - | l
' 01 TAKBhatach | UR | SSo/PW | Rs. 5695 , Hd.Cl (G) | Rs. ~59c«0,- Rs. 8050/~ | NS sl | .
| arjee | MNP | 01.0303 lso.oo- of 01.11.04"* | | wie
| f _ | 4500-7006/- | 80DO/- 01.11.03 ' : .
102 TAK Barua | UR | SSEAM/ |-Rs. 5625/ | Ha QI (G) | Rs. 5900/~ | Rs. 5050/ | NS sE/ ]
S B B RPAN |010403 | 5000- of 01.11.04 I | g ot /
| | | 4500-7000- | 8000/~ | 01.11.03 ' '
! 03. ‘ Manik Dhar | UR SEPW/ | Rs. 5625/- ' Hd.Cl. (C) | Rs. 5900/~ | Rs. 5050/~ |_NS 1z @lf:@ _ o ) 7
| MJBT | 01.0303 f 5000- | of- 01.11.04 ’ BT ] 7
L 4500-7000/- | 8000/- 01.11.03 }

3



S g - k "SEE
NS —Y e
I 704 [SK Mandal [SC | SEPW TRs 9250/~ | Ho.Cl (G) | Rs. 5450/~ | Rs. 56007 [sC sepp) T .

o i |BNGN  101.0403 i 5000- of 01.11.04 PPV B
. ; 4500-7000/- ; 8000/~ | 01 11.03 i |
05 | S.Kumar ST ISEPW/ TRs 5500/~ Hc.CL (3] | Rs 57501 TRe 5600/~ [ NS } sEho) | HesE 5501 FE| 12 840
! ’ I RPAN 01.0303 - . 5000- of f 01 304 PN {',,:;—oq—g;w}— £ =0
P 4500-7000/- ! 8070/- 01.11.03 | ik -or=bes)- |
1086 [ S. Boro ST DRM(W) Rs. 5750/~ "Hc.Cl (G) | Rs. 5900/~ | Rs8050/- | NS %m(u) ; . 7
07.01.03  i5000-. | of 01.11.04 ‘ 2 |
;' ] . 4500-7000/-  8090/- 0:.11.03 | I_ |
07 |RL Gupa | UR | SEW/™ TRs 5350/- | Hc.ClL (G} | Rs BA0r- [ Rs. 5600/- INS T~ Tegfo T ,
' A NBQ 010903 . 503%0. of ' 0111.04 54| | ;
b 7[ | 4500-7000/-  807C/- 1011103 | I ’ NE B
: 08 | G. Barua ]ST SE/PW/ | Rs4875/- He. Cl (G) , | Rs 53150/- ]Rs 5200/- [ ST | ;S/{u/ f ;
P - IDMC 1010403 503C- | of 1 01.11.04 l ! ;
-] | | 4500-7000- ' 806/ 011105 | st
08 P C Das | &C ,‘ SE/P W/ [ 1 , :,; S/ Cortirize YT r
: ' ,' = i BG/RNY il ) ~ o B '__ IR o ﬁé/gfx/’ o D4
. E G TR TRema BT T T e SRR A T e SRN
L mINY G G- Sl N 01 %7 D2 o : i
o : _,i | 45007000/, 8030 | 011103 | | l AT L
11 " Bapan Das | UR TSEPW/ | Rs45. 5~ Ho CLI(G) [ Rs 3780~ [ Rs 3300/ NS <€ jf»v’ AR
‘ . *.E/hde' fgz jfr__i K i_, R ;;“‘ - « RS i _//\/'—” |
- B lnles (37 ADEW (Re o He Gl (@) T R 45007 ;Dc; AN T“,’jg:@,&? P T
_— . |RNY 1010800 . 500C- }of 01-11-04 I a~y | ,
Ep ’ I | 4500-7009/- | 803C/- 01-11-03 1 7 IR . |
7137 G. Sng UR " | SSEMW/ [ Rs 4675/- | He.Cl (G) | Rs 57501 | Rs 5300/~ | NS (s 6/ TWITE Silmar
P » RNY 01.0903 = | 5000- of 01-09-05 oy / WIT € (Six) monta
| | | 4500-7000)- | 8000/- 01-02-04 f R !
;" 418 KBose |UR | SEMY/ Rs. 4625/- | HO.CL (G) | Rs. 5000/ | Rs 5150/ | NS jgju/ 1 ]
. BNGN 1010803 | 5000- 01-11-03 | 01-11-04 )y, I [
L | 4500-7000/- | 8000/~ | e | . ,'

(]
-

~
22
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\& (Lf/é — \‘ ";w‘
7~ Cotegory: - Sr. Clerk in scale Rs. 4500 — 7000/- Cariees

1 § | Name Com | Working | Present Promoted | Pay fixad | Dt. of Whether | Place of | Remarks i
I'N ' muni | under pay & i to the on increment | promoted | posting
ty scale . post of & | promotion against
: scale quota .
01 | D.Basurnatary | ST SE/PW/ | Rs. 3575/- Sr. Clerk | Rs. 4500/~ | Rs. 4625 NS SSEP.W
. RPAN. |01.0503 | 4500- 01.11.03 |01.11.04 RPAN 3
' - : : 3050-4580/- | 7030/- . » i
i 02 | P. Rabha ST SEW/ Rs. 3575/- Sr. Clerk | Rs. 4500/- | Rs. 4625 | NS SEMWV/
! . . . NLP | 01.1203 4500- 01.11.03+ | 01.11.04 NLP :
! 3050-45992/- | 7000/- . ,
| 03 | S.K. Thapa OBC | ADEN/ Rs. 3500/- Sr. Clerk Rs. 45C00/- | Rs. 4€25 ME ADEN/
| - NLP 011203 4500- 01.11.03 01.11.04 NLF
i 3050-4530/- | 7000/- -
. 04 | Raju Sahu O8C | ADEN/ Rs. 3425/- Sr. Clerk Rs. 4500/- | Rs. 4625 NE ADEN/F !
b g ~ |RPAN  81.0402 4520- 01.41.03 |01.11.04 i OAN
; 3u:2‘--’!€:;/ 7000 ! ; . i ;
Dz | VNE ,' 2 0403 450 211102 1011104 | L VNE :
F | 3050-4590/- | 7000/ : | # .
i 06 | T.Gongopadh |UR | ADEN/ | Rs 3625/~ , Sr. Clerk | Rs. 4500/~ | Rs 4625 [ MS - ADEN/ :
e NLP ety Je R o 1211102 011102 - i ;
| N 3050-4593/  TOXL o e L mohez e
"07 | D Rabte ST | SEPW | Rs 3425~ Sr. Clerr s, 45!:-0;- Re 425 NS 74 | &DEN | T
P ~ CGON |01.0803 ' 45)0- = |01.11.03 |01.11.04 NLP
| 3050-4590/- | 7000/-
0B | Palakshi UR | DRMW) | Rs 3425/~ | Or. Clerk | Rs. 4500/- | Rs. 4625 | NS DRMW)!
Deka RNY | 4500- 01.11.03 01.11.04 RNY
- 3050-4590/- | 7000/- |
09 | Dipu Deka UR SEPW/ | Re 3425/- | Sr. Clerk Rs. 4500/- | Rs. 4625 NS SEP.W/ .
' GLFT 4500-- 01.11.03 01.11.04 SLPT
: 3050-4590/- | 7000/- .
10 | P.Karmakar SC SEMW/ Rs. 3500/- Sr. Clerk Rs. 4500/- | Rs. 4625 SC SEM/
BNGN 01.06 03 4500 01.91.08 01.11.04 3NGN
3050-4593/- ¢ 7000/- '

3
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Staff concerned may submit option within one month from the date of the office order for gatting fixation of p_ayA on

sromotion from the date of accrual of the next increment in the lower grade.

This issues with the approval.of the compe.tent authority.

No. EI240/RN (Restructuring)/03

{
[

OF i =iNY
P OER & ADEF\'/R?\JY.
CGS v’Ef":"}i!l CN)/RN\"

mrmiop VITTEIERY OE

b dn Wl

< CTpeEnE N e L AT .
7. P Cass.
3. Staff concerned.

N

-

For DRM (P)/RNY
N. F. Railway
Date: - £7-957°

o
. For DRM (P)RN
N. F. Railway
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> @
To, ' . .
DRM (P) / RNY | | | Q(
N.F. Railway. ; |

(Through proper channel)

Sub: App'éai for review of date of effect. ,
Ref. :  Your office order No. E/240/RN(Restructuring)/03 dt. 26-04-05.

Respected Sir, ~ -

In reference to your restructurmg ordet: citcd above, I beg to inform you the followmg

few lines for mformatlon, kind consnderatnon and sympathetic order please.

1. I joined as OS/iI(G) u‘n'def DRM(W)/RNY on 27" March’04 aﬁe} sparing by
GM/CON/MLG. _
2. That Sir, it is very glad to ’mé and thankful to. -you that I have got upgradation as
~ OS/I(G), vide O/O under reference agamst restructunng procedure vide Rly. Bd’s
No. PC- III/2003/CRC/6 dt. 09-10-03. .
3. That Sir, it is seen that date‘c)f effect of my promotion has been shown vide O/O‘a;
w.e.f. 06- 06-205 instead of 01- 11 -03 which I am not agree with the above date of effect
due to the following reasons :- ’ |
(1) I had been holdmg the post of OS/ll w.e.f. 1990 én Ad-hoc measure with full
benefit of same grade and subsequently the said Ad-hoc promotion has bgen
regularized on 06_-06'-037'by virtue of proper selection t‘est without disturbing my
| seniority as usual the other construction staff who are still workihg in the
Construction Organisation or coming from construction Organisation to open line.
~ (1) Normally minimum duration time of promotion from one. grade to other higher
gfade is admissible fb'r 2'(two) years which is not for restructuring procedure.
§31)) My service:part'iculars are given below in brief :-
(a) Date of appointment . :- 10-09-1979.
(b) Promoted to Sr. Clerk :- 01-10-80

on graduate quota. 31-03-87
(c) Promoted to Hd. Clerk :- 08-11-1989
(d) Promoted to OS/Il  :- 09-03-90 _ (Ad-hoc)

06-06-2003 (Regular)
Contd.....P/2.

W =

|
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(e) Duration as OS/11 | :- 13 years 7 months 23 days.
As 01-11-2003.

(D Present scale of pay  :- Rs. 7775.00 + DP Rs. 3888.00
in Scale 5500 — 9000/-

That your honour, from the above service particulars, in comparision, 1 am the senior

most amongst -S1. No. 1,2,3, & 4 of your office order dt. 26-04-05, but it has been

shown me as the juniormost. :
That Sir, Hn ble CAT/Guwahatl has ordered vide No. nil dt. 08-08-2001 to get

proforma fixation with seniority. w.e. f 01-10-80 which was intimated to you vide

GM/CON/MLG'’s letter No. E/254/S & T/NG/CON dt. 07-12-04 (copy enclosed). But

the said order is yet to be implemented by the Rly. Administration. If the Hon’ble
CAT’s order dt. 08-08-2001 will come into force, my seniority may suppose to be
raised up to Chief Office Supdt.

Considering the above facts and circumstances, you are cordially requested to
review the date of effect as 01-11-2003 in stead of 06-06-2005.

I shall ever grateful to you for which act of kindness.

With regards.
DA/ - 2 (two) as above. ' Yours faithfully,
. | Bhsd s
Place :- ‘K"’W- ~ ( Birendra Kr. Rabha )

| oS/
Date :- o%]esfos” | Under DRM(W) / RNY.

L Y
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, NORTHEAST FRONTIER RAILWAY, V/¢4Mlxqﬂ&g_ i) |1

N | ; Office of the 45\,,,

DIVL,Railway Manager(W),.
iN;F;Railway:Rangiyas

- Noi W/69/RNY/Court case/Pbdicy/W-3/ Dated (% -05620054
. * H
TO, . | B - . {
DRM(P)/RNY; o ‘ ST

N. F .Rly: v ‘ . o ] ‘ . ’//4,.‘

o ;

"Subt Appeal of Shri B.K.Rabha,0S/II for
review *f date of effect o§ promotion
as 0S/1 on re-structuring cadre

Refs Your 1e£ter8/ Office Order No,E/240/
~ RN/Restructuring/03 dt.26-04-05;

[ B

. An appeal of Shri B.K.Rabha,0S/II alomgwith its enclosers
on the above subject which is self-explainatory is forwarded
herewigh for necessary action pleases

It is stated that Shri B.K.Rabha is being sendor most staff
may kinqu be considered if his claim is duey , g

&

DA: 1.0ne appeal along with its
enclosersy - e
2,Hon'ble CAT/GHY's order (//// :
. copy (Xerox): |

Divl, Railway Manager(W),
N.F.Railway:Rangiya;

YCopy for infermation to:

\/ﬁﬂ;i B:K;Rabha,OS/IIz : ny“' e i
‘ | ' R}////gg\g\uﬁ |
: Divl;Railway Manager(Ww), '

N.F.RailwaytRangiya;




) ‘ : | . ,‘ (g@{ - \/4’“,’9*%& -1k @eg,:e)g)

.N;F.Railuay

A
Office of the ¢
Divl.Railway Manager(W)

. N.F,Railway/Rangiya.
N 0.W/69/RNY/Court/Case/Policy/W~8  Dti$4-06-05.

To, B

DPO/RNY

N{FiRallway.

Subz-An appeal of Shri ByKi{Rabha, 08/1 for
- review of Office Order dti27-5-05¢

An appeal submitted by Shri BiKiRabha, OS/I working

under DRM(W)/RNY is sent herewith for kind diaposa pleased

DA/~One application

Dt:24-5-05;
(W)/RNY
N;F;Rlyl .
Copy for information tos-
g Staff concernedi

T . for{DRM(W)/RNY
1 NeFiRly}
) Plron
. \6\.('/
9o
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" - o\
Divisional Railway Manager (P)
N. F. Rilway/Rangiya

(‘Through proper channel)

Sub: - Appeal for review of -
(i) Date of effect as 01.11.2003 instead of 06.06.2005.
(i)  Fixation of pay as Rs.7900/- in lieu of Rs.7100/-.

Ref - (i) My earlier appeal did. 03.05.2005, forwarded by DRM (WYRNY
vide letter No. W/69/RNY/Court Case/Policy/W-3 dt. 03.05.2005.

(i) Your Office Order (Revised) and Endorsement No. - E/240/RN
(Reﬂruuunng)/m dt. 27.05.2005.

Respected Sir,

In continuation to my previous appeal under reference (i), 1 would like to inform
you again the following few lines for kind information, necessary action and sympathetic
order please. -

l. That  Sir, 1 appealed to you vidle DRM (W)RNY’s letter No.
W/69/RNY/Court Case/Poicy/w-3 dtd. 03.05.2005 for review the date of
effect of promotion ag on 01.11.2003 instead of 06.06.2005. Since my

promotmn was considered against the percentage of Restructuring Order, not
in normal pmmnlmn

2. That Sir, I am a senior imost employee amongst the promotees viz. SI. No. 1, 3,3
& 4 (as per O/0 dt. 27.05.2005) whose date of appointment was 10.09. 1979
and promoted to Sr. Clerk scale of Rs.330-560/- w.e.f. 01.10.80 and OS/11
(Ad-hoc) on 09.03.1990 and subsequently regularised and merged the same.

{Normal rule for fixation of pay under F.R. 220-C (Old/Rule 1313 (FR. 22)
will apply}. :

On the other hand, the date of other promotees staff viz. SI. No. 1,2, 3 & 4 as
cited above were 20.05.1985, 03.05.1985., 01.08.1989 and
28.03.19895respectively.

Due to administrative lapise or over-looked in promotion, 1 have been deprived
of the seniority-cum-promotion in due course of time. In this wlv)\eumn you
may please pursue the Hon'ble CAT/GHY's Court verdict No. »8.8.01 and
Railway Board’s Letter No. RC-N/89/CTC-11/4 dtd. 7.10.1997 circulated by
GM(PYMLG vides his Letter No. E/S55/0P.:V(C) dt. 19/20.01.1998 and
Railway Board's Clarification Letter No. PC-111/89/CTC-11/4 dt. 5/6/98 and
Railway Board’s Letter No. E(NG) 63 PMI1/92 of 15/17.09.1964.

(3) That Sir, if considered the Hon'ble CAT/GHY’s Order dtd. 08.08.2001 by the
Administration, regarding proforma promotion with fixation, I may be got the

P
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. “~
post of (Iuei Office .Supemﬂemlenl in scale of Rs.7 ,450-11,500/-. (Railway

- ~Board’s L/No. PC-111/89C l( -11/4 dtd. 05.06.1998). -

4 That Sir, it is seen that the fixation of my scale of pay in OS/Gr -1 has been
reduced to Rs. 7100/~ from the existing pay of Rs.7775.00 which 1 am not
agree to accept the revised pay scale as Rs.7100/- instead of Rs.7900/-

(5) (i) That Sir, it is provided that in case of promotion from one ex-cadre
post to another ex-cadre post.the pay of the employee will not be
less than what the drew earlier. (RB’s No. E/P & A) 1-70/22 of
23.09.1971 and L (P & A) 11 - 85/PP-24 of 31.12.1985.

(ii) In this conncctlon it may be mentioned here that in case where

oﬂluatmg pay of a Railway servant on a lower post exceeds his
pay in the Ingher post, the difference between the officiating pay
admissible from time to time will be protected by the grant of
personal pay Lo be absorbed in future increments in pay provided.

It is certified hy the competent authority that he would have

continued - to officiate post (RB’s No. PC-11I-73/PS NV dt.
2911, I975)

In view to the above, you are. cordially requested to review the Office Order dtd.
27. 05.2005 and consider my appeal sympathetically so that, | may be got monetary
benefit as well as legal justice.

D.A:

A kind re‘pluy in this regaid is highly solicited.

With best regards, Sir.

Yours faithfully,

s 5l
(Sri Birendra Kr. Rabha)
OS/Gr.-1 under DRM (W)/RNY
Dt. 24.06.2005

- el - .



